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AGREEMENT Coll: 0548243127

This AGREEMENT (hereinafter referred to as the said agrccment)mered into on
this 234 day of September 2020

BETWEEN
The Andhra Pradesh Mineral Development Corporation Limited, a Company
m%orporated under Companies Act 1956 and having its Corporate Office at Dr.
No: 294/1 D, 3rd Floor, 100 feet Kanur to Enikepadu road, Kanuru Village,
Pemumaluru Taluk, Vijayawada - 521137, INDIA, represented by Sri. H.D.
Nagara_]a S/o Late N. Doraswamy aged about 60 years, hereinafter referred to as
the “Corporation” or “APMDC” which expression shall unless repugnant to the
subject or context mean and include its successors, assigns and representatives
etd, on one part,
) AND

M/% Sri. Avantika Contractors (I} Limited, having its registered office at 610-B,
Nilgiri Block, Aditya Enclave, Ameerpet, Hyderabad ~ 500038, represented by Sri
Peileti Venkatachalam Reddy S/o Sesha Reddy, aged about 45 years, the Power-
of Attomey holder, (hereinafter referred to as the Contractor) which expression
shéll include its successors in interest, legal representatives etc. on other part.

M/8 Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
) Corporation Limited
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Whereas the Corporation under its e-tender No. APMDC/GEO-7/SC-RCSC/NLR
dated. 03.06.2020 invited tenders for working of Silica Sand mining lease over
an extent of 211.25 hectares in Thamminapatnam (Village), Chillakur (Mandal),
Nellore (Dist.) of Andhra Pradesh on Raising-Cum-Sale contract (RCSC) basis.

After evaluation of the bids received, APMDC had accepted the bid of contractor
and issued its Letter of Award No. APMDC/12047/2/2020-Geo/1024 dated
07.08.2020 (hereinafter called the "LOA")

NOW, THEREFORE, in consideration of the foregoing and the respective
covenants and agreements set forth in this Agreement, the receipt and sufficiency
of which is hereby acknowledged, and intending to be legally bound hereby, the
Parties agree as follows:

1. SCOPE OF THE WORK:

a. The Contractor is required to undertake the work on Raising Cum Sale
Contract basis of Silica Sand from the quarry in Survey No. (as per the
lease deed) of Thamminapatnam (V) & Chillakur (M) in Nellore Dist. of
Andhra Pradesh

b. The contractor shall ensure that the vehicles deployed for transporting
silica sand shall be fitted with active GPS based vehicle trécking devices
from the empaneled vendors of the Department of Mines & Geology

c. The contractor shall install the required number of weighbridges at the
locations specified by the corporation along with accessories like
computers and other IT systems. The silica sand carrying vehicles
should get weighed at the weighbridges before being dispatched. The
weighbridges shall have valid certificate issued by Legal Metrology
Department. .

d. MINIMUM PRODUCTION: The contractor assures a minimum
production for each lease as mentioned in Annexure-l, every month. In
case of non-achievement of minimum production, the contractor is
bound to pay to the Corporation the consideration amount on the
assured minimum production,

e. Consideration amount is payable on the actual quantity (MT) of Silica
sand produced and dispatched from the lease premises or the
consideration on minimum assured production quantity per month for
each lease as mentioned in Annexure-I, whichever is higher.

f. The Contractor shall conduct quarry operations on scientific lines as
approved in the mining plan and also comply with the conditions

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited
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stipulated in the Environment Clearance. All the manpower and
machinery required (o execute the works shall be arranged by the
Contractor at his cost. The Contractor shall sort out any problems
caused by the local pcople or villagers by himself for execution of the
work under this contract.

g. Al the supervisory staff statutorily required shall be appointed by the
Contractor at his cost and keep the Corporation informed of such
appointments and also termination of such appointments.

h. The Contractor shall specify the number of skilled and un-skilled
workers employed and also méchinery and equipment deployed, from
time to time. :

i. Geo-Coordinates as approved in the mining plan, refer Annexure-I, shall
be fixed by the contractor and the boundary pillars shall be constructed
by the contractor as per the stipulations made by DMG.

j. The contractor shall start operations immediately after obtaining all
required statutory clearances

k. The contractor shall ensure that the silica sand excavated shall be
supplied to end users for industrial uses only. In this regard, the
contractor shall provide a self-declaration every month.

2. PERIOD OF THE CONTRACT:
The contract shall come into force, for a period of 4 (Four) years, from the
date of signing of agreement or from the date of obtaining all statutory
clearances, whichever is later.

3. CONSIDERATION:

a. The contractor shall pay to the Corporation every month, at the rates
quoted in the bidding process i.e., Rs. 212 per metric ton
{Two hundred and twelve rupees per metric ton), for the
quantity (MT) of Silica Sand actually produced or for the minimum
monthly assured quantity as mentioned in Annexure-I of the tender
document, whichever is higher. '

b. Calculation of production and payment of consideration will be on
calendar month basis subject to minimum assured quantity per month
as mentioned in Annexure-I.

4. MODE OF PAYMENT OF CONSIDERATION

The total consideration amount for every month shall be paid by the
contractor before 7th of the immediate next month by a crossed
DD/RTGS/NEFT. The contractor shall pay the total consideration amount

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited
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for a month based on the actual total dispatches of that month or for the
minimum monthly assured production quantity, whichever is higher.

5. STATUTORY PAYMENTS:

a. All the statutory payments like Dead-rent and seigniorage fee, DMF,
MERIT, Cess and also other applicable taxes/levies that may be
levied from time to time shall be paid by the Contractor to the
Corporation as per the payment schedule fixed by the Government.

b. The Corporation shall arrange permits from the concerned
authorities on receipt of consideration amount as well as other
statutory levies from the Contractor. The statutory levies like
seignorage fee cess, DMF, MERIT etc. is payable on the required
quantity of the contractor. ‘

c. All the documents (e.g., e-way bill, e-permit etc.) for
transportation inclusive of loading at quarry shall be arranged by the
Contractor at his cost.

6. FAILURE TO PAY CONSIDERATION AMOUNTS

In the event of failure of the Contractor to pay consideration
amount(s) as per the contract:

a. The Corporation shall be at liberty to suspend further operations
at its quarry as measure of penalty by serving 7 days’ notice till
considerations received without prejudice to its right under clause
14.1. Such suspension of the work by the Corporation does not
absolve the Contractor of his contractual obligation to pay minimum
assured consideration for the period(s) of suspension and
subsequent month on the plea that production could not be raised
due to suspension of the work by the Corporation.

b. The Corporation also reserves the right to restrain the Contractor to
remove the machinery and equipment till realization of the dues
payable to the Corporation.

c. In case the minimum monthly assured consideration amount is not
paid by the contractor for 2 months, the Corporation shall have the
right to terminate the contract under clause 14.i. forfeiting
performance security deposit, by giving one-month notice.

d. However, this clause will not apply if failure had resulted from
stopping of quarry operation due to Force Majeure, as per clause 20
of this contract or Government intervention.

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited
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7. PERFORMANCE SECURITY DEPOSIT: (PSD)

. The Contractor has paid Performance Security Deposit of

Rs. 12,50,00,000 (Rupees Twelve Crore Fifty Lakhs only) in favor of The
A P Mineral Development Corporation in the form of an unconditional
and irrevocable performance Bank Guarantee bearing no.
020520IGPER0022 dt. 28.08.2020 by duly adjusting Rs. 1,00,00,000/-
(One Crore Rupees Only) submitted as EMD in the form of online
transfer to AP e-procurement portal at the time of submission of
tender.

. The Performance Security Deposit amount does not carry any interest

and will be refunded within a period of 7 months from the date of expiry
of the contract on production of an unconditional “no claim certificate
against the Corporation” by the Contractor and “no dues certificate from
the authorized representative of the Corporation.

The Corporation reserves the right to adjust the amounts due from
the Contractor against Performance Security Deposit.

. The Corporation reserves the right to forfeit the entire Performance

Sccurity Deposit in the event of non-performance of the contract. The
decision of the Corporation shall be final and binding on the contractor.

8. LIFTING OF MATERIAL AT EXPIRATION OR SOONER DETERMINATION OF
CONTRACT;

1,

ii.

At the expiration or sooner determination of the contract, the Contractor
shall lift the material within three months from such expiration or sooner
determination. In the event of the Contractor failing to lift the material
within the said period, the material that were not lifted shall be the sole
property of the Corporation and the Corporation shall have the right to sell
them at any price to any buyer.

At the expiration or sooner determination of the contract and in the
event the contractor is in dues to the Corporation, the Corporation shall
have the right to sell the available stocks at any price to any buyer
immediately after such expiration or sooner determination of the contract
without any further notice and adjust the amount realized by the
Corporation against such dues from the Contractor.

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development

Corporation Limited
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9. DELIVERY OF QUARRY WORKING IN GOOD ORDER TO THE
CORPORATION

The Contractor shall at the expiration or sooner determination of the
contract delivers to the Corporation all pits in good order and fit in all
respect for further working of the said quarry and the said mineral. In case
of Non-compliance of this condition, the corporation reserves the right to
forfeit the Performance Security Deposit.

10. GST
The tax shall be collected as per the GST Act.
11. LOSSES ON ACCOUNT OF THEFT

The Contractor shall be responsible for any damages or losses on account of
theft of the blocks produced by him and shall reimburse such losses to
the Corporation.

12. SUBLETTING OR ASSIGNMENT
The Contractor shall not sub-let or assign the contract in whole or part.

13. DEFAULT

1. If the Contractor cormits any default in any of the terms of the
agreement, the Contractor agrees to indemnify the Corporation fully for
such defaults or breach of the contract.

i. The Corporation reserves the right to set off the losses incurred by the
Corporation due to failure on the part of the Contractor on any account
against the Performance Security Deposit and or against any amounts
available with the Corporation.

ii. The Contractor shall be liable to bear any losses and damages
suffered by the Corporation from what-so-ever quarter due to delays in
releasing of payments and removal of cargoes within the stipulated
periods.

14, FAILURE AND TERMINATION:

i. The Corporation reserves the right to terminate the contract at any time
forfeiting the Performance Security Deposit due to unsatisfactory
performance of the contract like failure to make payments as
stipulated under clause 6 of this Contract, failure to achicve the
targets, unscientific quarrying and intentionally spoiling the material

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited

]v' 2
Pelleti Venkatachalam Reddy W
Power of Attorney Holder —FExecutive Director



7

not lifted by the Contractor and failure to comply with the instruction
of the Corporation in the quarry operation etc.

ii. If the Corporation authorities are required to terminate the contract on
account of any violation of terms and conditions/default or breach of
contract, by giving one month notice and the Contractor shall be liable
for all losses/damages caused due to such termination, including
forfeiture of PSD.

iii. In the event of termination of the contract by the Corporation, the
Corporation is not liable for any consequential losses/damages caused
to the Contractor.

15. INDEMNITY AGAINST ACCIDENTS:

The Contractor is responsible for any type of accident, whether
major/minor in nature, resulting in loss of life or any physical damage to the
personnel or damage to property, occurring during the mining operations
and other allied operations within the quarry lease area. He shall be
responsible for payment of compensation as per workmen’s compensation
Act and shall keep the Corporation fully indemnified in this regard.

16. STATUTORY CLEARANCES

i.  As per the conditions of the tender document, the contractor shall obtain
all statutory clcarances for leases mentioned in Annexure — I, barring the
first 11 leases in the annexure, for which the statutory clcarances shall
be obtained by the corporation.

1. In case the corporation is unable to obtain the statutory clearances for
any of the afore said 11 leases, for any unspecified reasons, the
contractor shall not be held responsible for production and payment of
consideration for such particular leases.

ii. For the remaining leases, the contractor is responsible for obtaining ail
the required the statutory clearances.

17. COMPLIANCE:

i. The Contractor shall comply with all the relevant laws applicable in
respect of this contract and shall be solely responsible for such
compliance.

ii. The contractor shall comply with all relevant provisions of the Mines
Act, 1952, Mines and Minerals (Regulation) and (Development) Act,
1957, Maternity Benefit Act 1961, payment of wages (Mines) Act,
1936, Minimum Wages Act, 1948, payment of Bonus Act, 1965,
payment of Gratuity Act 1972, Workmen’s Compensation Act, 1923
contract labour (Regulation and Abolition) Act, 1970 Employees

M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited
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Provident Fund Act, 1952, Employment Exchange (compulsory
notification of vacancies) Act, 1959, Industrial Disputes Act, 1947,
and any applicable tax laws. Rules and Regulations [ramed
under the above-mentioned Act and any amendments that might be
formulated from time to time.

iii. The Contractor shall rectify violations, if any, pointed out by Director
of Mines Safety (DMS) within the stipulated time at his risk and cost. In
case the violations are not rectified by the Contractor within the
stipulated time, the Corporation shall rectify such violations and recover
the cost incurred by it from the Contractor.

iv.  All the clauses, terms and conditions of the tender document shall also
be considered a part of this contract agreement. Therefore, the
contractor shall also comply with all the clauses, terms and conditions
of the tender document.

v. The Contractor shall conduct quarry operations on scientific lines as
approved in the mining plan and also comply with the conditions
stipulated in the Environment Clearance.

REGISTRATION UNDER CONTRACT LABOUR (REGULATION &
ABOLITION) ACT: 1970

i, The Contractor shall get themselves regisiered under the contract labour
(Regulations & Abolition) Act as and when applicable within a period of 30
days from the date of commencement of work and shall comply with the Act
and Rules made thereunder.

ii. Further the Contractor at his cost shall arrange appropriate quality shelter,
water and Medical facilities for the workmen engaged by him.

19. POLICY OF GOVT/CLOSURE OF MINE:
The performance of this contract is subject to policy of the Government
(State/Central) from time to time. The Contractor shall abide by such policy
of the Government from time to time. In the event of non-performance of the
contract or termination of the contract due to Government policy/orders at
any time or court orders or closure of the mine by the Corporation, the
Contractor shall not be entitled for any claims/ damages/ losses /
compensation whatsoever.
20. FORCE MAJEURE
In the event of either party being rendered physically unable by force majeure
to perform any obligation required to be performed by them under the
contract, the relative obligation of the party affected by such force majeure
M/S Sri Avantika Contractors (India) Ltd The Andhra Pradesh Mineral Development
Corporation Limited
- e/ thn 2 T
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shall be suspended for the period during which such causes actually lasts.

The term “FORCE MAJEURE” shall mean acts of God, War, Civil
riots/movements, fire directly affecting contract, flood, earthquakes,
hurricane, lock- outs, strike, civil war, compliance with any Statute or
regulation of the Government.

Upon the occurrence of such causes and upon its termination, the party
alleging that it has been rendered unable as aforesaid thereby, shall notify
the other party in writing the beginning of the causes amounting to Force
Majeure as also the ending of thec said causes by giving notice to the other
party within a week of the ending of the cause respectively.

Time for performance of the relative obligation suspended by Force Majeure
shall then stand extended by the period for which such cause lasts.

21. RESOLUTION OF DISPUTES

It is hereby agreed that all questions, disputes, differences arising under, out
of or relating to this contract shall be subject to the exclusive jurisdiction of
the Civil Courts within the local limits of Vijaywada (AP).

In witness whereof Sri H.D.Nagaraja and Sri Pelleti Venkatachalam Reddy
having set their hands on the day and year as mentioned above.

For M/S Sri Avantika Contractors (India) Ltd For THE ANDHRA PRADESH
MINERAL DEVELOPMENT
CORPORATION
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(Power of Attorney Hold&# Executive Director, APMDC
H.D. Nagaraja
4 Executive Director
Witnesses
/e THE A.P. MINERAL DEVELOPMENT CORPORATION LTD.
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LA GOVERNMENT OF ANDHRA PRADESH = -~

PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: IBRAHIMPATBAM.
Y- - . . A

[PRESENT: SRT V.GVENKATA REDDY DIRECTOR] :
' - ' dt:06.10.2020. -

eI T e,

P

' PROCEEDINGS NO.1169/D8/2019-1

Sub:- Mines ‘& Quarries - Grant of Quarry Lease for Silica Sand for an -

' extent of .4.670 Hectares in Sy.'N'p._6;12/P,613/P,'615/F,61'6/-P4 & .

'617/P of Thamminapatnam:. Village, Chillakur Mandal,"SPSR Nellore -

. District in favour of M/s The Andhra Pradesh Minerals Development.
“Corporation Limited, Vijayawada - Orders — Iss_ued._

. Ref:- 1. Quarry Lease Application dated.31.01.2020 -from M/s The
Andhra Pradesh ‘Minerals Development Corporation Limited, -
Vijayawada. = - o F s £ By

ADMBG, Nellare File,No.379/P/2020, dt.06.02,2020. -

This Office Rroc.,No.11'69/D8/202‘O,.qated:04.03.202_0. o F o
‘Letter No,APMDC/12047/01/2020-Geology/1600,dt: 18.09.2020
of M/s The :Andhra Pradesh Minerals Development Corporatisn
Limited, Vijayawada. - ; ‘ : P

: Lt

Dwn

ORDER:-

-~

Through the reference 1% clted, M/s Iﬁ_g Andhra .'Pradésh Minerals

Development Corporation Limited, Vijayawada filed” E—'T'a_p’bli'éé“t'i’c}n' for grant of

Quarry Lease for Silica Sand for an .extent of 4.670 Hectares, in
- Sy.No:612/P,613/P,__615/P,616/P & 617/P of Thamminapatnam, 'Village, " Chillakur

Mandal, SPSR Nellore District for period .of 20. years. The sajd quarry lease

application was received by the Asst..Director,of Mines and Geology, Nellore on
- 31.01.2020. - . : - '

~ Through the reference 2" cited; the Asst. Dlr_éctor of Mines and Geology,
Nellore submitted proposals recommending for grant of quarry lease for Silica Sand

for an extent of 4,670 Hectarés in Sy.N‘o.612/P,613/P;'_615/P,6_,16/P'& 617/P ih Block

-No.32 & 34 of Thamminapatnam Village, - Chillakur Mandal, SPSR Nellore District

with a depth of 2 meters only in favour of M/s The Andhra Pradesh Minerals
Development Corporation Limited, Vijayawada, ' :

' After careful examinatlbn of the :pl'_oposalél .of the ADM&_G, 'Nellore, .a
proceedings were issued to M/s The Andhra Pradesh .Minerals Development
Corpo_ratlon Limited, Vijayawada vide ref 3rd cited to submit Approved Mining Plan

along with . Consent. for Establishment (CFE) from APPCB and Environmental
- Clearance. ‘ i ' ' '

Through the. reference 4™  cited, M/s The Andhra Pradesh . Minerals’
Development Corporation Limited, Vijayawada. submitted Mining Plan approved by

the  Deputy. Director .. of . Mines  .and " .Geology, . “Nellore, . Vide

215, dated:08:07.2020 and copy of Consent for Establishment (CFE) "issued by the
Joint Chief Environmental Engineer, Vijayawada vide Order No.N-511/APPCB/Z0-
VJA/CFE/RED/2020, " dated:21.08.2020 . and also Consent for Order No. N-.
511/APPCB/ZO-VJA/CFO/W&A/ZOZD‘, dated:11.09.2020 and requested to grant
lease in favour of M/s The Andhra Pradesh Minerals Development Corporation
Limited, Vijayawada over the subject area.

As per the Approved Minin_g Plan the Mineable Reserves for Silica Sand

1,86,800 MTs or.(93,400 M?), proposed for mining is up to 2 meter from the
surface, ' ; )

Pl D(;__E,\,_.L/‘” "
/A..ﬁ @
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government of A.P. whichever is earlier. )

o The C-.F.O‘wa_s.,issued-oq 11.09.2020 fbr Sili(_:a Sand propos'e.d.c‘ap‘acity
1,86,800 TPA for a period ending with 07.07.2021 in Concurrence with EC
Validity or the expiry of date of mine ledse period issued by the
government of A.P. whichever is earlier. | :

~ +Under the Circumstances stated above and
conferred under Rule 12(5) (a) (i) of APMMC Rules, 1966, a quarry lease for Silica
Sand for an extent of 4,670 Hectares in Sy.No.612/p, 613/P, 615/P, 616/P &
617/P of ‘Thamminapatnam Village, Chillakur Mandal, SPSR’ Nellore District is
hereby granted in favour of. M/s The Andhra Pré'desh- Minerals Development.
Corporation Limited, Vijayawada for a.period of 02 yéars, subject to the Following
conditions and the conditions :mentioned in the appendix enclosed to this order,

other terms-and conditions and subsequent amendments, executive instructions
issued there'on from time to time. ’ n a

in exercise of the powers

1. 'ghe grantee shéll pay the follc')wihg amounts before execution of the lease
M Deezdd Rent i1 Rs. 20,000/- p_ér hectare per annum,
. (i) Land Assessment .+ As per rates fixed by the Révenue Department
(iii) Cess on La'nd.v T Atl the rate of-Rs:0;37 paise per rupee on Land
Assessment Assessment. '
(iv) -Security Déposit e R surﬁ equivalent to one year,deald‘ rent,

2. The gfantee shall execute the lease .deed in Form' “G” withih'(GfO) -aays' from the
date of grant as per Rule 12 (5) (e) of A.P.M.M.C.Rules, 1966. '

3. The grantee shall pay Seignl‘orage Fee in advance along with DMF and MERIT as
detailed: below and dispatch the Granite under a valld dis'pa;ch, permit and -
transit form issued. by Asst. Director of Mines and Geology concerned.

Seigniorage Fee Per Metric Tonne
Silica Sand ) Rs.100/-
MERIT 2% of Seigniorage fee
DMF 30% of Seigniorage Fee

4. The grantee shall pay the dead rent, Land Assessment .and Cess on Land
Assessment one month in advance i.e., before 1% March of every year during
the subsistence of the lease period regularly whether formally - demanded
and called for or not.

5. The grantee shall pay Seigniorage fee as per the rates prescribed.from time to
time under item no.16, 20 and 31 (i) (i1) Schedule-I in advance for quantity .
intended to be dispatched and then only of dispatch the material under the
dispatch permit and transit forms obtained from the Asst. Director concerned.
The Grantee  shall furnish details of dispatches immediately  soon
after the dispatches of material as per Rules 12 (5) (h) (iii) of
A.P.M.M.C.Rules,1966.

%y
%
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“¥&5, The grantee should pay Seigniorege fee or. dead rent whichever is higher on
the mineral dispatched or. consumed from the land at the rates specifled under

Schedule-1 "and- 1I as the case may be- in" accordance W|th Rule 10(1) of
A.P.M:M.C. Rules 1966.

/ 7. Befaore completlon of the vahdlty of (07 07. 2021) i.e., on or before 06. 07 2021
/ - period of CFO the grantee should submit CFO. afresh for ful‘ther contlnuatxon of
/ ' quarry operatlons “oos : '

Note:-The grant is. liable for cancellatlon should |t be found that it was grossly
inequitable or was made under ‘ é. mistake. of fact or owing to
mis-representation or fraud or In excess of authority. ' ‘

, Sd/ -V.G. VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY
To

M/s The Andhra Pradesh Mlnerals Development Corporation lelted Vr]ayawada
D.No..294/1D,100 Feet Road, .

Tadigadapa to Enikepadu Road,
Tadigadapa Vijayawada -521137 A.P,

pﬂo the. Asst Director of Mines and Geology, Nellore along wlth Flle No.
79/P/2020..cc.cciiviirnnnn.. . *By RPAD.
Copy to the Deputy Director of Mines and Geo(ogy, Nellore for mformanon

//ATrESTED//
B A /v&\;);a

fi GEOLOGY

_ WDIRECTOR OF MINES AN
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GOVERNMENT OF ANDHRA PRADESH ™ °

e, DEPARTMENT OF MINES AND GEOLOGY..

Proceedings of the Assistant Director of Mines and Geology, Nellore
{Present : Sri D.Rama Mohan Rao, M.Sc.(Tech), Asst. Director)

Proceedings No: 379[P/2020_ _ ' ‘Date: 04-02-2021, -

Sub: Mines & Quarriés — Minor Minerals — Qu'arry ‘Lease for Silica Sand over an
extent of 4.670 Hectare$ / 11.54 Acres In Sy.No. 612/P, 613/P, 615/P,
616/P & 617/P of Thamminapatnam Vllilage, Chillakur Mandal, SPSR Nellore
District-— Granted -in favour of M/s Andhra Pradesh Mineral Development

| Corporation Limited for a period of 2 years — Wotk Order — Tssued -
l Regarding. B - A
Ref: 1) Proceedings No. 1169/D8/2019-1, dated 06.10,2020 of the Djrector of
' Mines & Geology, Ibrahimpatnam, Vijayawada, . oo
2) Letter dated 13.11.2020 & 28.11.2020 by M/s Andhra Pradesh Mineral
Deve[opmerjt'- Corporation Limited. ‘ T
3) Procéedings No. 1169/D8/2020-1, dated 01.02:2021 of the-Director of

; Mines & Geology, Ibrahimpatham, Vijayawada. . o -

' 4) Affidavit dated 04.02.2021 of the Deputy General Manager (Geology) of -
M/s Andhra Pradesh Mineral Development Corporation Limited :

@@

ORDER:

Through the » reference 1% cited, the Director of Mines . and Gealogy,
Ibrahimpatnam, Vijayawada has grant_ed' Quarry Lease for Silica Sand over an extent of

4.670 Hectares/11.54 Acres In- Sy.No. 612/P; 613/P, 615/P, .616/P & 617/P of

Thamminapatnam Villlage, Chillakur Mandal, -SPSR Nellore District for a perlod of 2
years in}favour of M/s Andhra- Pradesh'Mineral. Devefopment‘Corporation Limited
(subject to the conditions mentioned in the appendix"enclosed to this order and also

subject to the satisfaction of APMMC Rules 1966 and -amendments thereon from time to
time. ) ' : ' '

In the reference 2"? cited, the grantee M/s Andhra Pradesh Mineral Development
Corporation Limited has submitted required documents except MDCC and requested to

execute the Quarry Lease deed. .

Fufther.- through the reference 3" cited, the Dlréctor.of Mines & .Géolégy,‘
Ibrahimpa:tnam, Vijayawada has-Issued orders for. extension of time for thirty:(30) days
to execute the subject lease, . [ ;

Through the reference 4% Cited the Deputy General Manager (Geology) of M/s
Andhra Rradesh Mineral Development Corporation Limited has submitted Affidavit in fieu
of MDCC..

Injthe light of the circumstances stated above, ‘the lease deed is executed in
favour ofiM/s Andhra Pradesh Mineral Development Corporation Limited on 04-02-2021
and hereby permitted to commence the quarrying operations for Sllica Sand over an

extent of '4.670 Hectares/11.54 Acres In Sy.No. 612/P, 613/P, 615/P, 616/P & 617/P of
Thamminapatnam Villlage, Chillakur Mandal, SPSR Nellore District for a perid of 2
years with effect from 04-02-2021 to 03-02-2023 subject to the provisions of
Andhra Pradesh Minor Mi'_nerals Concession Rules, 1966 and subject to the following
conditions mentioned in the Appendix enclosed to thls order and subsequent conditions,
instructions issued thereon by the Government from time to time.

The lessee should maintain all the records and-accounts in the prescribed forms
specified |by the Government. The lessee should transport the material by
vehicles lwithin the limits prescribed bv the Transbort Department and submit



Necessary quarterly returns in Form-C as to reach the Director of Mines and Geology,

Ibrahimpatnam, Vijayawada, Deputy: Director of Mines and Geology, Nellore argym“””’
Assistant Director of Mines and Geology, Nellore for each and every quarter as per

Rules. The lease deed s executed subject to the condition that the 'secu'rity deposit
should renew by the lessee till the eXpiry of the lease period.

SPECIA_L CONDITIONS

*“ The lessee shall work the quarry up to 2 mts depth from the surface level, The

lessee shall not work within ;15 meters of any rallway Iiﬁe or of any public works
o:r of any public roads or'buildings‘ or of other permaneént: strictures as per
R:egulatlon 109 of Metalliferrous Mines regulations 1961, Horizonfal distance of
15 meters from either bank of a River or Canal or from the boundaries of Lake,
Tank or other surface reservolrs as per
1961 and also with regard to th
otih‘er villagers Roads., * ‘
Before completion of the validity of (07.07.2021) L.e., on or before 06.07.2021
period of CFO,‘the grantee should submit CFO
quarry operatlbns. | ' '

_Regulations 127 of MM, Regulations
e safety margins to be left to the highway and

o
3

afresh for further continuation of

Note:~ The grant is liable for cancellation should it be found
inequitable or was made under a mistake of fact or o
or fraud or in excess of authority.

that it was grossly ‘
wing to mis-representation

Asst., Director of Mihes and Geology,

ellore
To

M/s Andhra Pradesh Minerals
Developmient Corporation Limited,
Door No.:294/1D, '

100 Feetéﬁxoad,

Tadigadapa to Enikepadu Road, -

- Tadigadapp, Vijayawada — 521 137, A.P

Copy sub'n%_witted to :

. The Director of Mines and Geology, Ibrahimpatnam, Vijayawada for favour of
information. ' '

= The District Collector, Nellore for favour of information. .

« The Deputy Director of Mines and Geology, Nellore for favour of Information.

« The Zonal Manager, APIIC Ltd, Nellore for favour of information.

Copy to the Tahsildar, Chillakur for information. '

COS\)/I to the Deputy Director General of Mines Safety, Nellore with lease deed and plan
for information. ‘

Copy to tHe Labour Enforcement Officer, Nellore together with lease deed plan for
favour of information.
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GOVERNMENT OF. ANDHRA PRADESH

From -
E. Narasimha Reddy, M.

n

. YRelAndhra Pradesh Mineral

Deputy Director of Mines & elopment Corporation Limited,
Geology(FAC), >\ DN0.Z54/1D,
Nellore. h Y : feeY Road,

ydapa to Enikepadu Road
adapa, Vijayawada - 521137,
.A.P, Ph:N0,0866 2429999,

Letter No.530/MP/Silica Sand/NLR/2020, dated: 21.04.2020

Sub :- Mines & Minerals - Quarry Lease applied area of ‘M/s. The
Andhra Pradesh Mineral Development Corporation Limited, for
Silica Sand, over an extent of of 4,67 Hectares / 11.54 Acres
in Sy.No. 612/P, 613/P, 615/P, 616/P & 617/P of
Thamminapatanam Village, Chillakur Mandal, SPSR Nellore
District - Mining Plan - Approved - Regarding.

Sir,

Ref:- 1. Proceeding Nd.28594/P.RQP/01,;d'ated 13.05.2016 of the
Director. of Mines and Geolody, Ibrahimpatnam.
2. Memo No.MGOPOLI/42/2019-M-11, dated 09.01.2020 issued by
the Government of Andhra Pradesh, Industries & Commerce
(Mines-II) Department. ' :
3. Proceedings No.1169/D8/2020, dated.04.03.2020, of the
Director of Mines and Gesdlogy, Ibrahimpatnam.,
4. Mining Plan submitted on 20.04.2020 filed by M/s. The Andhra
Pradesh Mineral Development Corporation Limited.
KAk
In exercise of the powers conferfed by the Director of Mines and. Geology,
Hyderabad, through the reference 1* cited.and keeping in view of the proceedings
issued by the Director of Mines and Geology vide reference 3¢ cited, I hereby
approve the Mining Plan for a period of one(01) year, in réspect of Quarry Lease
applied area of M/s. The Andhra Pradesh Mineral Development Corporation Limited
for Silica Sand, over an extent of 4.67 Hectares / 11.54 Acres in Sy.No. 612/P,
613/P, 615/P, 616/P & 617/P of Thamminapatanam Village, Chillakur Mandal,
SPSR Nellore District, under Rule 7A of Andhra Pradesh Minor Mineral Concession
Rules, 1966 read with G.0.Ms.No.56, Industries & Commerce (Mines-II)

Department, dated:30.04.2016. This approval is subject to the following
conditions. ' T

1. The proposals contained in the approved mining plan shall be applicable
from the date of execution of the lease and for the mining activities to be
carried out within the lease hold area as per the approved mining plan only.

Contd...2
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2. This Mining Plan is approved wlthout preJud]ce torany other laws applicable
to the Quarry Lease area from time: to time. whether made by the Central
Government, ‘State Government or any other authorlty

.3. Approval of the Mming Plan does not in any way Imply the approval of the
Government in terms of . any other- prowslons of the Mlnes -and. Minerals
(Development and Regulation) Act 1957 and amended act 2015 and the
Mineral Concession Rules 1960: (Amended ‘Rules’ 2016) afid any’ other laws
including the Forest Conservatmn Act 1980. o ,

4, The Mining Plan. is. approved subject to strictly adhermg to the Relevant
‘Regulations of MMR '1961. and “obtaining - ptlof: perm:ssion from Director
General Mines Safety whenever and . where ever. |t is requxred

5. The approval authority does not owe ‘the: responsnb!llty with regard to
Assessment of the reserves, erroneous certlﬂcatlon made by the R.Q.P. if
any and. approval s tentatlve, subJect to Modnf‘catlon oh hew Fndmgs at a
later date as-per the provislons of (23 B &23 D) of MCDR 1988, since the
evaluation is: done oh randem basis

6. The apphcant/ lessee shall safeguard the: strUCtures, pUbllC bulldlngs roads,
railway line, electric line and water bodies exists'if any-as per regulatuons
109 & 127 of MMR, 1961 :

Encl: Approved Mining Plan. . -
| ) Yours‘faithfull'y,'

- IPR N | M~ Reeld
Deputy Director of Mines'& Geology (FAC),

Nellore.

Copy submitted to the Director of Mines and ‘Geology, Ibrahimpatnam along with
AMLP,

‘Copy submitted to the Member of Secretary, Andhra Pradesh Pollution Control
Board, Visakhapatnam along with AMP for information.:

_Copy to Sri P.V.Satyanarayana, RQP, Lattice, ‘Bommasani Sadhan 2" Floor,
Near One Center, Gollapudi, Vl]ayawada - 521225, Krishna Distict for
information.

Copy submitted to the Regional Controllér of Mines, IBM, Sultan Bazar,
Hyderabad along with -A.M.P.

Copy submitted to-the Director of Mines Safety, Gruhakalpa (Block-2), Nampally,
Hyderabad for favour of information.

Copy to the Asst. Director of Mines and Geology, Nellore along with A.M.P.
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2. This Mining Plan is approved wnthout preJudlce to any other laws applicable
to the Quarry Lease area from: tlme to time, whether made by the Central
Government, State Government or any other authorlty

. Approval of the Mlnmg Plan does not.in any way “imply the approval of the

' Government in terms of. any other provnslons of the Mines and. Minerals
(Development and Regulatlon) Act,. 1957 and amended. act 2015 and the
Mineral Concessron Rules 1960 (Amended Rules 2016) aivd any other laws
Including the: Forest Conservatlon Act, 1980

4. The Mining. Plan Is approved subject to strictly adhenng to the Relevant
‘Regulations of MMR, 1961 . and: “obtalning --ptlor permission from Director
General Mines Safety whenever and where ever.it’s required.

5. The approval ‘authority does not owe the responsnblllty with regard to
Assessment of the reserves, erroneous certlﬂcatnon made by the R.Q.P. if
any and. approval ls tentatlve, SUbJECt to ‘Modification on new findings at a
later date-as per the: provlslons of (23 B & 23 D). of MCDR, 1988, since the
evaluation is- -done-on’ random basis

6. The applicant/ lessee shalI safeguard the: structures, publlc buﬂdnngs roads,
-railway ling,: electric lme and water bodles exlsts if any as per regulations
109 & 127 of MMR, 1961 : :

Encl: Approved Mining Plan.
: “Yours faithfully,

R e
Depuity Director:of Mines & Géology (FAC),

Nellore.

Copy submitted to the Director of Mines and Geology, Ibrahlmpatnam along with
A.M.P,

Copy submitted to the Member of Secretary, Andhra Pradesh Pollution Control
Board, Visakhapatnam along with AMP for information.

_Copy to Sri P.V.Satyanarayana, RQP; Lattice, Bommasani Sadhan, 2" Floor,

Near One Center, Gollapudi, Vi]ayawada - 521225, Krishna Distict for
information.

Copy submitted to the Regional Controller of Mines, IBM Sultan Bazar,
Hyderabad along with A.M.P.

Copy submitted to-the Director of Mines Safety, Gruhakalpa (Block-2), Nampally,
Hyderabad for favour of information.

Copy to the Asst. Director of Mines and Geoloay, Nellore ‘along with A.M.P.
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e DHRA PRADESH POLLUTION CONTROL BOARD C/?Q

_ﬂ__________—____——-————————-—‘——‘

e ZONAL OFFICE :: VL ”‘“IA__\_N., DA
% :SBS}?an~kdura c8 ury ¢
g
“V’
CONSENT ORDERFOR ES‘FABLISHMENT.
Order.No.N-511iAPPGB/ZO-)I;AICFEIREDIZ'om ! | Date :27.11.2021

» Suby, APPCB=ZO-VJA - CONSENT:FOR ESTABLISHMENT (CFE) M/s. Andhra

Pradesh’ Mineral Development Corporahon lexted (Sih ,,';"-Sand Mine -
4.67 Ha,), Sy. No. 612(P), 613(P),’ 615(P), '616(P) &' 617(P),
Thamminapatnam Village, Chillakur ‘Mandal, 'SPSR Neliore' District -
Consent for Establishment of the Board under Section:25 of Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention

and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. EC Order. No. SEIAAJAP/NLR/MIN/04/2020/1 813-215,  Dt.08.07.2020
(1,86,800 TPA).
2. CFE order No: N-51 1IAPPCB/ZO—VJA/CFEIREDI2020 Dt 21.08.2020
3. CFOorder No: N-51 1/APPCBIZO-VJA/CFONV&A!2020 Dt.11.09.2020 for
the period upto 07.07. 2021.
4. Extension of EC order No: SEIAA/AP/E. (-84/2013-167.79.-&164.70
Dt.26.10.2021 for the period upto 31.03. 2022.
5. Industry's CFE application received at Regxonal Office, Nellore' on
18.11.2021 through APOCMMS.
6. RO, Nellore inspection report dt. 22,11 2021
CFE committee meeting held at ZO, VI]ayawada on 25.11:2021.

~

w o w

L In the reference 5™ cited M/s. Andhra Pradesh‘Mlnérél-bé\'elopment'Corporation
Limited (Silica Sand Mine - 4.67 Ha.,) has submitted an application to the Board
seeking Consent for Eslabhshmenl (CFE) for to carryout open cast manual method
mine to excavate the following product with installed capacities as mentioned below,
with a proposed project cost of Rs. 28.0 Lakhs (Rupees Twenty Eight Lakhs only).

Actlvity ‘ Extent Proposed capacity
Mining of Silica Sand 4.67 Ha. 84,595 TPA

II.  As per the application, the above activity is to be located at Sy. No. 612(P), 613(P),

615(P), 616(P) & 617(P), Thamminapatnam- Village, Chillakur Mandal, SPSR
Naellore District.
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lll. The co-ordinates of the mine are mentioned below :

S.No.

Latitude

Longitude

149 11’ 58.69"N

80° 06' 29.22"E

14% 11’ 57.19"N

809 06’ 36.03"E

149 12' 01.97°N

80° 06’ 35.68"E

14912’ 06.43'N

80° 06' 35.26"E

14° 12' 06.44"N

80° 06’ 29.89"E

S Il B e

140 12' 02.20"N

80° 06' 28.97"E

VI.

VIl

VIl

The above site was inspected by the Assistant Environmental Engineer, AP
Pollution Control Board, Regional Office, Nellore on 22.11.2021 and observed that
the site is surrounded by East : Vacant sandy lands; West ! Vacant sandy lands;
North : Vacant sahdy land & South : Vacant sandy land.

The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
20.08.2020 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT (Extension) to your activity Under Section 25 of Water
(Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention &
Control of Pallution) Act, 1981 and the rules made there under. This order is issued
to carry out the activity mentioned at para (1) only.

Tﬁis Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order is valid for a period of 31.03.2022 on par with validity of EC
(Extension) issued by SEJIAA on 26.10.2021 or the expiry date of mine lease

period issued by the Government of A.P., whichever is earlier.

. Digitally signed by
Nambada ~ Nambada Venkata
Venkata . ‘Bhaskara Rao

.. - Date:2021.11.27
Bhaskara Rao' 162056 +0530

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl!: Schedules “A & B".

To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine- 4.98 Ha.,),

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Email : apmdcitd@gmail.com

Copy to EE, RO, Nellore for information and necessary action.
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8)
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SCHEDULE-A

Progress. on implementation of the pro;ect shall be reported to the concerned
Reglonal Ofﬁce A.P. Polluhon Control Board, once, ln stx months

Separate energy meters shall be provided for Efﬂuent_Treatment Plant (ETP) and

. Alr Pollution: Conlrol equipments to' record energy co s'Umed

The rndustry shall obtain Consents for: Operatlon from APPCB as requrred under
seci'25/26:of the Water (P&C of P):Act,~1974.and under sec:21/22 of the Air (P&C

of P) Act, 1981 and Authorization under Hazardous:Waste (Management Handling

“&-Transboundary Movement) Rules, 2008 ‘and. its’ Amendments thereof before,

'commencement .of the:activity,. mcludmg tnal produchon. fo dringn

Notwrlhstandlng anythmg contamed in thrs condmonal letter or ocnsent ithe Board
hereby reserves- its right and power under ‘Sec.27 (2) of Water (Prevention &

- Control.of Pollutron) Act, 1974 and under.Sec.21- (4) of ‘Alr(Prevention & Control of
Y Pollutlon) Act, 1981 to review-any-or all the:conditionsiimposed-herein.and to make

"'such alternation.as deemed fit and stipuiate anyadditional condltlons by the Board.

The Consent of the Board shall be exhibited in the factory premises at a
conspicuous place for the Information .of ‘the inspection officers of different
departments

Compensation is to be paid for any environmental damage caused by It, as fixed by
the Collector and District Maglstrate as civil liability.

The Rules:and’Regulations notified by Ministry of Law:and Justice, Government of
India, regarding the Publ:c Llablhty Insurance At, 1 991, shall be followed.

If the proponent: is ‘aggrieved by this order made by A.P. Pollution Control, Board
under Sec. 25 of Water (Prevention & Control of Pollution) Act' 1974 and Sec. 21 of
Air (Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the

date on-receiptof' the-order prefer-an appeal to Appellate Authonty located at
Hyderabad.

SCHEDULE - B

The source of water is borewell and the maximum penmitted water consumption
shall not exceed the following quantities. ’

S.No, . Purpose | 1. QUamlty (KLD) .
.. 1. .| Dust suppression. P 50 :
- 2,.5:|'Greenbelt Conasa | 55
3. | Domestic 50
Total 9.5

The maximum waste water generation (KLD) shall not exceed the following:

S:No | Source Quantity (KLD)
1. | Domestic 16
Total _ 1.6
S.No. | Wastewater generation Mode of disposal
1. Domestic : 1.6 KLD Septic tank followed by soak pit
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3) The proponent shall comply with the following for controlling air pollution.

Details of Fugitive | Dust control measures Standards to be complied
Emissions : (AAQ standards)

Material  Handling | Covering the transport [ SOz~ 80 ug/m?, NOx— 80 pg/m?,
and Transportation | vehicles with Tarpaulin PMa.s ~ 60 pQ/m”

sheets and sprinkling PM ' 100 ua/ 3
the water at mining 10— 109 Hgim,
area.

4)

7)

8)

9)

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing
areas.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80'1ig/m?®, NOx — 80 pg/m3, PMzs —
60 pg/m?3, PM1o — 100ug/m?,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

The air pollution control equipment: like water sprinklers shall be installed along
with the commissioning of the activity.

The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.11.2009.

The proponent shall comply with the industry specific standards with respect to
process emissions: stipulated by the MoEF & CC, Gol, New Delhi from time to
time.

S.No. | Details of process | Emission control Emission standards

emissions system

10)

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2008 at
the boundary of the premises during construction and regular operational phase of
the project.

Other Conditions :

11)

12)

13)

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020 & Extension of validity of EC
order dt. 26.10.2021.

The industry shall comply with all the recommendations of SEAC sub-commitlee
with regard to silica sand mining operations in the Environmental aspects.

The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary

as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone.
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14)

15)

16)

17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

28)

29)

28

The depth of the silica.sand mining. shall-be restricted to 2.5 Mtrs from the starting
level in the “Minus-Z direction”. In the. mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be camied out in that area under any
circumstances.

The industry shall provide Mobile water sprinkling tanker.to wet the_ 'maqs for
controlling of fugitive emissions generates. during. loading: and 'hea!\‘.fy,vehl'cqlar
movement and explore for installation of mechanical water sprinkling:in the mining
area.

The industry shall provide fencing stones to:earmarked: boundary of the mine area
and:also to mark the set back distance for'the’ Sona canals .and R&B roads by
providing.fencing stones. ’ :

The proponent shall develop greenbelt, wherever possible in ‘buﬂ’e(r zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on-haul roads etec.

The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine:plan.

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB
standards for ambilent air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in'the mining area.

The proponent shall take necessary measures to ensure that no adverse impacts
are.caused due to mining operations on the human habitation existing nearby.

The proponent shall develop greenbelt with tail growing trees all along ths boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data
and failure to camply with any of the conditions mentioned in this order may result

in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any additional

conditions including revocation of this order in the interest of environment
protection.

This Order is issued without prejudice to the rights and contentions of this Board in
any court of law.

Nambada . Digitally signed by Nambada

Venkata Bhaskara Raa
Venkata Date: 2021.11.27 16:30:20

Bhaskara Rap - +0s30
JOINT CHIEF ENVIRONMENTAL ENGINEER
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— ANDHRA PRADESH POLLUTION CONTROL BOARD
T ZONAL OFFICE :: VIJAYAWADA

AroRa eRAGYIn
: Colany; Gurunanak Road, Viia awada

== PlotNo41. Opp:'sa :
Nl iy T iy i Phone: 0866-2546218
AN A ' ' .+ . Email: zovja-jcee@appcb.gov.in

R Sﬁ‘Ka‘nékadui’ a Offlcers’.

PN e Website : www.pcb.ap,gov.in

. |~ CONSENT ORDER. . .
Consent Qrder No:.N-s10/Ax‘v’éc:‘é/z_dz\}JA/CFOI\N&A_/zozn- il D1:10.12.2021

CONSENT is hereby gfanted;.for:Operatiori:undér'SE‘éLioh 25/26 of the Water (Prevention &

Control of Pollutien) Act, 1974 and under section,:

' (hereinafter referred to as

M/s. Andhra PradeshM_
(Sitlca Sand Mine - 4,98 Ha,), |
Sy: No. 589'&:594(P), Thamminapatnam. Village; ... -
Chillakur Mandal, SPSR Nellore District. RS

,,,,,

(Hereinafter referred to as 'the Applicant') authorizing ‘to operat'e the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detalled belaw: ! '

(i) Outlets for discharge of effluents:

Outlet ‘D'eséri'p't'lbn ’ Max Daily Discharge. |

(KLD

| Bomegfighs = B oo |:Seplicitank followed by soak pit.

Point of Disposal

if) Emissions from Chimneys:. .

T T ——— 1

__Quantity of emissions at peak flow

Capacity
1,01,408 TPA

Nambada Dlglrauysig_ned by
'Ngmbada Venkata Bhaskara
Venkata . Rao

g ; ; Date: 2021.12.10 16:30:

Bhaskara Rao +0590° 1eae17
. JOINT CHIEF ENVIRONMENTAL ENGINEER
M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Slllca Sand Mine - 4.98 Ha.,),
Sy. No. 589 & 594(P), Thamminapatnam Vlllage,
Chillakur Mandal, SPSR Nellore District.
E-mail: apmdcltd@gmail.com

the compliance of the time bound conditions and send & detalled re i

) port so as to place the unit before
External Advl‘sory Committee (EAC) for review and to lake necessary aclion, as per the Instruclions of the
Board Office issued 0N 21.06.2016 in case of nan-~compliance,
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SCHEDULE — A

- Any up-set condition in any activity of the Mining Unit, which may result in, increased

violation of standards stipulated in this ‘order shall be informed to this Board, under

intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below lhe limits.

The mine operator should carryout analysis of air emisslons forthe parameters mentioned
in this order on quarterly basls and submit-to the Board.

All the rules & regulations notified by Mir’ﬂstfy of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable,

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used In the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon'ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission

standards, hazardous waste quantilies and validity of CFO and exhibit the CFO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operaltor shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material Used, processes employed,
quantity of trade effluents & quantity of emissions. Ahy change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /

sell / transfer their industrial premises without obtaining prior permission of the State
Paollution Conltrol Board.

The mine operator shall submit the self cerlification on compliance of all the conditions
stipulated in the CFO & HWA order.

-Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirly days
frorn the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE-B

WATER:

1)

The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantilies mentioned below :

S.No. Description Quantity (KLD) |
1. | Dust suppression 5.0
2. | Greenbell 2.5
Domestic 2.0
'l Total 9.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain’ constituents in excess of the prescribed limits
menlf,ongd;b_el{ow:_ :

.ChimneyNo. [ Parameter.. | Emission Standards (mg/Nm’)

3) The proponent shall provide _‘(’i;llst"s'uppréssion_/ ‘measures “like water spraying
arrangememts on haul roads, loading.& unlggding:areas and.material handing areas.

4) The mine aperator shall comply with ambie‘nl':ai‘r'. quality standards of SOz — 80 pg/m?;

NOx — 80 pg/m?®; PMas - 60 ug/m3; PMis ~ 100 Hg/m3, measured at mine premises at
the periphery of the.mine area.

S\tandardsv'fdr other parameters 'asv'm'éhfiéﬁe'd 'in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-); dated 18.11.2009,

Noise Levels: * Daytime : (6.AMto 10 PM) - 75 dB(A)
Night time:.( 10 PM to. 6 AM) - 70 dB(A)

4)  Fugitive dust emisslons from all the sources should be controlled regularly. The mining
unit shall provide water spraying arrangement'en haul roads, loading and unloading and
at transfer points for dust suppressions. "

5)  The mine. aperator shall comply with the specjﬁc standards with respect to process
_emissions stipulated by the.MoEF & CC; Gol; New Delhi from time to time.

335}

“SINeL [ D"etéllé'bf pi;bbc;essA E}nis'sio,h. control Emission étandards
emissions system )

6) The mine operator shall ensure compliance. of: the National Ambient Air quality

" “.standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the

boundary of the premises’during construction and regular operational phase of lhe
project.

7y The"ml"né operator shall not cause any.air pallution problems to surroundings and shal
take the following air pollution cantrol measures :

a) The ming operator shall d‘e‘v,elop greenbelt wherever possible in buffer zone area.
+ Greenbelt development shall be started along. with.the construction activity.

b) In case the green belt-is not possible in the surroundings compensatory green belt
can be developed,

SOLID WASTE:

8) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No " Solid Waste | Quantity Hazarvdous/as defined | Mode of |
‘generation under HWM Rules, 2016 Disposal ,

-

9)  The minc operator shall not Increase the lease area against the grant of mine lease,

10) The mjne operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

11)  The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.
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12) The following rules and regulations notified by the MOEF&CC, Gol shall be

13)

implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.
c) Batteries (Management & Handling) Rules, 2001 and Amendments thereal.
d) E-waste (Management) Rules, 2016,

) Plaslic Waste Management Rules, 2016.

Construction and demolition waste Managément Rules, 2016.
g) Fly Ash Notification, 2016.
h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

. Daily production details :

. Quantity of Effluents generated, treated, recycled/reused.

. Log Boaks for pollution control systems.

. Characteristics of effluents, Ambient Air Quality and emissions.

. Hazardous/non hazardous solid wasle generated and disposed.
Inspection book.

g. Manifest copies of hazardous waste.

o Qa0 ow

GENERAL CONDITIONS :

14)

15)

16)

17)

18)

19)

20)

21)

22)

23)
24)

25)

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,

In the Environmental Clearance order Dt, 08.07:2020 & EC validity extension order
dt. 26.10.2021,

The mine occupier shall comply with conditions stipulated in the CFE order issued
by the Board on 27.11.2021,

The mine occupier shall comply with all the recommendations of SEAC sub-
committee with regard to silica sand mining operations in the Environmental
aspects.

The mine occupier malntain a setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, all along the mine area for green belt development and shall develop green
belt in the buffer zone.

The deplh of the silica sand mining shall be restricted 1o 2.5 Mtrs from the starting level in
the "Minus-Z direction”. In the mining lease area, if the mining depth already exceeds 2.5
Mtrs, no mining shall be carried out in that area under any circumstances.

The mine operator shall provide fencing stones to earmarked boundary of the mine area
and also lo mark the setback distance for the canal by providing fencing stones.

The mine operalor shall provide & continuously operate Mobile water sprinkling tanker to
wet the roads for controlling of fugitive emissions generates during loading and heavy

vehlcular movement and explore for installation of mechanical water sprinkling in lhe
mining area,

The mine occupier shall develop greenbelt wherever possible In buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.

The fugitive emissions from all sources shall be controlled regularly.

The mine occupier shall adopt fugitive dust contral measures such as water sprinkling
near loading areas, on haul roads etc.
The mine occupier shall take necessary measures for control of air pollution which would

be generaled during excavation and transportation of the mined material as committed in
the EMP / approved mine plan.
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26)

27)

28)
29)

30)

31)

32)

33)

34)

33

The SPM, S0, NO,, Cco levels in the mining area shal conform to CPCR standards for
ambient ajr, Noise levels shall be controlled to acceptable limits (CPCB standards)
duringexcavation in the mining area,

The: mine Operator shall ngt increase the Capaclty beyand the permitted Capacily
mentioned in this order, without Obtaining CFE/CFO of the Board,

The mine occupier shal| comply with all the directions issued by the Boarg from time to

~ time,

court of law,

The mine operator sha submit a compliance report on CFQo conditions for every 6
months as on g1st January ang 013t July of every year at Regional Office and Zonal Office.

Digitally signed by
Nambada Nambada Venkata
Venkafa Bhaskara Rao

Dat :202].12.]0]6.’30: 4
Bhaskara Rao b ?

JOINT CHIEF ENVIRONMENTAL ENGINEER
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State Level Environment Impact Assessment Authority (SEIAA)

Andhra Pradesh
* Mini ix StS . ate Chan

'D;No.33—26—-14‘D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SEYAA/AP/E.G.-84/2013-167.80 & 164.71 26/10/2021

Sub:SEIAA, A.P. - 4.98 Ha Silica Sand Mine of Ms. Aundhra Pradesh Mineral

Development: Corporation Limited., Sy No. 589 & 594/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore™ District — Extension of validity of
Environmental Cleararice — Issued - Reg.

DM s

Ref:

cPQaj I

e e e

1. Order No. SEIAA/AP/NLR/MIN/05/2020/1853-193, dt. 08.07.2020.
2. Proponent letter dt. 13.09.2021.

The SEIAA, AP had issued Environmental Clearance vide reference 1 cited for the
Silica Sand Mine — 197688 TPA in the name of M/s. Andhra Pradesh Mineral
Development Corporation Limited at Sy No. 589 & 594/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore District. ™~

» The proponent vide reference 2™ cited requested the SEIAA to extend the validity

period.of EC order upto 14.09.2021 with production capacity of Silica Sand Mine —
197688 TPA.

.Accordingly, the request of the proponent was examined by the State level Expert

Appraisal Committee (SEAC) in its meetings held on 30.09.2021. Earlier the SEIAA
was issued Environmental Clearance from  vide Order No.
SEIAAIAP/NLR/MIN/05/2020/1853-193, dated 08.07.2020 Silica Sand ‘Mine in the
name of M/s. Andhra Pradesh Mineral Development Corporation Limited with a
production capacity of for 197688 TPA over an extent of 4.98 Ha in Sy No.589 &
594/P Thamminapatnam village, Chillakur Mandal, SPSR Nellore District, Andhra
Pradesh for a period of one (1) year i.e, up to 07.07.2021. However, They haven’t
achieved the targeted production from this mine as per approved mining plan. They
have submitted Form-I, due to the outbreak of COVID-19 pandemic lockdowns (total
or partial). As per MoEF&CC Notification S.0. 221(E), Dated 18.01.2021 vide ref (3)
“Notwithstanding any thing contained in this notification, the period from 15t April,
2020 to the 31" March 2021 shall not be considered for the proposed of calculation of
the.period of validity of Prior Environmental clearances granted under the provision of
this notification. in view of outbreak of Corona virus (COVID-19) and subsequent
lockdowns (total or.partial) declared for its control, However, all activities undertaken
during this period in respect of the Environment Clearance granted shall be treated as
valid”, They have requested for extension of validity of Environmental Clearance. The
Committee after examining the project proposals, presentations, MoEF&CC’

Notifications & OMs ang detailed deliberations, recommended for issue of
Extension of Environmental Clearance valid up to 31.03.2022.

IV.The State Leve] Envirpnment Impact Assessment Authority (SEIAA), in its meeting

held on 11.10.2021 examined the proposal and the recommended for issue of



tile No.APPCB-1 13550612021 ~-TEG-EC-APPCB

Extension of Environmental Clearance valid up to 31.03.2022.

V.‘The SEIAA, A.P, is hereby extended the validity period of the EC order issued vide
QOrder No. SEIAA/AP/NLR/MIN/05/2020/1853-193, dated 08.07.2020 up 1o
31.03.2022.

VI All other information mentioned and conditions stipulated in the EC order issued
Vvide reference 1% cited remain the same,

MEMBER SECRETARY, MEMBER, ‘ CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, AP,

Special Secretary To Govt
To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
Mr. M., Madhusudhan Reddy,

The vice Chairman and managing Director,

D.No 294/1D, 100 Feet Road of Tadigadapa to Enikendu

Kanur, Vijayawada, Krishna District-521 137,AP.

Ph :- 9491035727.

Copy to:

L. Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind informadon.

2. The Member Secretary, APPCB for kind information.
+3. The EE, RO: Nellore, APPCB for information,

4. The Regional Officer, MOEF&CC, GOJ Vijayawada for kind information.
*5. The Secretary, MoEF&CC, GOI New Delhi for kind information.

6. Monitoring cell, MOEF&CC, GOI, New Delhi for kind information.
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T x GOVERNMENT OF ANDHRA PRADESH , ,
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: IBRAHIMPATBAM,

'. "[PRESENT: SRI V.G.VENKATA REDDY -DIRECTOR] SR
PROCEEDINGS NO.1163/D8/2020-2 : : " dt:06.10.2020.

Sub:- Mines & Quarries - Grant of.Quarry Lease for Silica Sand for an
extent of 4.98 Hectares in Sy.No.589- & 594/P in Block No.43. of
Thamminapatnam Village, Chillakur-Mandal, SPSR Nellore District in
‘favour of '‘M/s The .Andhra’ Pradesh Minerals Development’

Corporation Limited, Vijayawada - Orders — Issued.

Ref:- 1. Quarry Lease Application dated.31.03‘.2020; from. M/s The
' * Andhra Pradesh ‘Minerals Development ‘Corporation Limited,
Vijayawada., . K ' :

ADMBG,. Nellore. File.No.384/P/2020, dt.06.02.2020. _ ;
This Office Pr_oc.No.ll‘-GQ/DB/ZOZO,,dated:04.03.'2020,, R Q’?
4. Letter N‘q‘.'APMD‘C/12047/01/2020-,Geology/~1601,dt:18.09.2020 4 g?,\»‘

5 of M/s The .Andhra Pradesh Minerals Development Corp‘o_fatipn_ \g’/
Limited, Vijayawada. — :

koo ' s _ o : . (1/

Through the reference 1% cited, M/s The Andhra Pradesh .Minerals
Development Corporation Limited, Vijayawada filed an application for grant of
Quarry Lease for Silica Sand for an extent of 4.98 Hectares in Sy.N0.589 & 594/p of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District for period of 20

' years. The said quarry lease application was received by the Asst. Director of Mines -
and Geology, Nellore on 31.01.2020, -

WK

ORDER:-

Through the reference 2™ cited, the Asst. Director of Mines and Geology,
Nellore submitted proposals recommending for.grant of quarry lease for Silica Sand
for an extent of 4.98 Hectares. .in Sy.No.589. &.594/P" in 'Block No.43 of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District with a depth of 2
meters only in favour of M/s The Andhra Pradesh Minerals Development Corporation
Limited, Vijayawada, ' ' co '

After careful‘examination 'of the proposals of the ADMBG, Nellore, a
proceedings were issued to M/s The Andhra Pradesh Minerals Development
Corporation Limited, Vijayawada vide ref 3rd .cited to submit Approved Mining Plan

along with Consent for Establishment (CFE) from APPCB and Environmental
Cleara'nce. , :

Through the reference 4" (ited, M/s .The Andhra Pradesh Minerals
Development Corporation Limited, Vijayawada submitted Mining Plan. approved by

the Deputy  Director of ‘Mines and = Geology, ‘Nellore, Vide

As per the Approved Mining Plan the Mineable Reserves for Silica Sand
1,97,688 MTs, proposed for mining is up to 2 meter from the surface.
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. The Environment Clearance ‘was issued on 08.07.2020
production of Silica Sand 1'-,9_7,688.-TPA validity for a period of 1 year or life
of'mine or the-expiry date of mine lease or land lease period issued by the

'

government of;_A.'P._ whichever is earlier.

- 'The C.F.E was issued on 21}08.;20'20 for Silica Sand proposed capacity

1,97,688 TPA valid
issued By 'SEIAA -or-the expiry date of mine lease period issued by the
government of A.P. whichever is.earlier. - AR -
The C.F.O was issued oh 11.09.2020
1,97,688 TPA for a period. ending with 0
Validity or the expiry of date of .m
. government of A.P. whichever is earlier.

7.07.2021 in Concurrence with -EC

Under thé .Circumstances stated above and in exercise' of the powers
conferred under.Rule 12(5) (@) () of'A‘PMMC'RL‘JIes,._1966, a quérry lease for Silica
Sdnd for an: extent  of - 4,980 'Hec'tares in" Sy.No.589 & 594/P of
Thammihapatném V_illage,"C.h'illa‘kur Mandal, SPSR Nellore District is hereby
‘granted in favour of .M/s The Andhra Pradesh Minerals Development Corporation
Limited, Vijayawada for a period of 02 years subject to the following conditions and
the conditions mentioned in the appendix enclosed to this order, other'terms and
conditions and. subsequent amendments, "executive instructions issued there on
from time to. time. A L

1, The grantee shall pay tHe folllow_ing amounts' before execution of the lease
(i) dDeeEadJ Rent A it Rs. 20,000/- per hectare per annum.

. (in Land Asséssment 1 As per rates fixed by the Revenue Department
(iii) Cess on L_and' ' :.: At the rate of Rs.0.37 paise per rupee on Land
. Assessment Assessment. '

_ (iv_)_ Sécyrity Deposit e Asum equivalent to-one year dead rent,

2. The grantee shall execute the lease.deed in Form “G” within (60) days'frbrn the

- date.of grant as per Rule 12 (5) (e) of A.P.M.M.C.Rules, 1966.

3. Thé‘grant_ee shall pay Seigniorage Fee in advance along with DMF and MERIT as
detailed below and dispatch the Granite under, a valid dispatch permit and
transit form issued by Asst. Director of Mines and Geology concerned.

<
e
__.‘)’V

for average -

ity fpr'gil. period. of '1 year .on par with validity' of EC

,'fc‘)r_S‘ilit.:a Sand :proposed'capacit'y'

_in'.e_: lease period issued by the

Seigniorage Fee Per Metric Tonne
.__Silica Sand Rs.100/-
MERIT - = 2% of Seigniorage fee
DMF . ' 30% of Seigniorage Fee

4. The grantee shall pay the dead rent, Land Assessment and Cess on Land
Assessment one month in advance i.e., before.1¥ March of every year during

the subsistence of the lease period reqularly whether formally demanded
and called for or not. '

5. The grantee shall pay Seigniorage fee as per the rates prescribed from time to

© time under item no.16, 20 and 31 (i) (ii) Schedule-I in advance for quantity
intended to be dispatched and, then only of dispatch the material under the
dispatch permit and transit forms obtained from the Asst. Director concerned.
The Grantee shall furnish details of dispatches immediately soon
after the dispatches of material as ‘per Rules 12 (5) (h) (i) of
A.P.M.M.C.Rules, 1966.

{
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6. The grantee should pay Selgnlorage fee or dead rent whichever is higher on
the mineral dlspatched or consumed from the land at the rates specified under

Schedule-I and. Il as the case rnay be in accordance W|th Rule 10(1) of
APMMC Rules 1966

7 Before completlon of the vahdnty of (07 07. 2021) i.e., onor before 06. 07 2021 ]
. period of CFO the grantee should submlt CFO: afresh for further contlnuatlon of;
quarry operatlons

Note:-The grant is liable for cancellatlon should it be found that |t was grossly :
meqmtable or- was made ‘under a mistake of fact. owmg to .
mis- representatlon or fraud or in excess of authonty

Sd/-V.G.VENKATA REDDY
DIRECTOR OF MINES ‘AND GEOLOGY

To

M/s The Andhra Pradesh Minerals Development Corporatlon lelted V|]ayawada,
D.No. 294/10 100 Feet Road,

Tadigadapa to Enikepadu Road;
Tadigadapa, Vljayawada 521137 A.P.

MO the  Asst. Dlrector of Mines and Geology, Nellore along wnth Fxle No
384/P/2020.. .. 0uuieniiinan. " By RPAD, '

Copy to the Deputy Dlrector of Mlnes and Geology, Nellore for mformatlon

//ATTESTED//

ll Bt A

WDIRECTOR OF. MINES AND G OLOGY~
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Xy , GOVERNMENT OF ANDHRA PRADESH
\% . DEPARTMENT OF MINES AND GEOLOGY
s Proceedings of the Assistant Director of Mines and Geology, Nellore

{Present : Sri D.Rama Mohan Rao, M.Sc.(Tech), Asst. Director)

Proceedings No: 384/ P/2>020 Date: 04-02-2021.

Sub: Mines & Quarries — Minor Minerals — Quarry Lease for Silica Sand over an
extent of 4.980 Hectares in Sy.No. 589 & 594/P of Thamminapatnam
Villlage, Chlilakur Mandal, SPSR Nellore District — Granted in favour of M/s
Andhra Pradesh Mineral Development Corporation Limited for a period of 2
years — Work Order.— Issued - Regarding. :

Ref: 1) Proceedings No. 1163/D8/2020-2, dated 06.10.2020 of the Director of
Mines & Geology, Ibrahimpatnam, Vijayawada.
2) Letter dated 13.11.2020 & 28.11.2020 by M/s Andhra Pradesh Mineral
Development Corporation Limited.
3) Proceedings No. 1163/D8/2020-2, dated 01.02.2021 of the Director of
Mines & Geology, Ibrahimpatnam, Vijayawada.
4) Affidavit dated 04.02.2021 of the Deputy General Manager (Geology) of
M/s Andhra Pradesh Mineral Development Corporation Limited
@laley
ORDER:

Through the reference 1* cited, the Director of Mines and Geology,
Ibrahimpatnam, Vijayawada has granted Quarry Lease for Silica Sand over an extent of
4.980 Fiactaras in Sy.No. 589 & 594/P of Thamminapatnam Villlage, Chillakur Mandal,
SPSR Nellore District for a period of 2 years in favour of M/s Andhra Pradesh Mineral
Development Corporation;Limited subject to the conditions mentioned in the appendix
enclosed to this order and also subject to the satisfaction of APMMC Rules 1966 and
amendments thereon from time to time.

In the reference 2™ clted, the grantee M/s Andhra Pradesh Mineral Development
Corporation Limited has submitted required documents except MDCC and requested to
execute the Quarry Lease deed.

Further through the reference 3" cited, the Director of Mines & Geology,
Ibrahimpatnam, Vijayawada has issued orders for extension of time for thirty (30) days'
to execute the subject granted area. :

Through the reference 4™ cited the Deputy General Manager (Geology) of M/s

Andhra Pradesh Mineral Development Corporation Limited has submntted Affidavit in lieu
of MDCC.

I the light of the circumstances stated above, the lease deed is executed in
favour of M/s Andhra Pradesh Mineral Development Corporation Limited on 04-02-2021
and hereby -permitted to commence the quarrying operations for Silica Sand over an
extent of 4.980 Hectares in Sy.No. 589 & 594/P of Thamminapatnam Villlage, Chillakur
Mandal, SPSR Nellore Bistrict for a period of 2 years with effect from 04-02-2021 to
03-02-2023 subject to the provisions of Andhra Pradesh Minor Minerals Concession
Ruies, 1966 and subject to the following conditions mentioned in the Appendix enclosed
to this crder and subsequent conditions, lnstructlons issued thereon by the Government

from time to time. '

Th2 lessee should maintain all the records and accounts in the prescribed forms
soecifiest by the Government. The lessee should transport the material by
vehicles within the limits prescribed by the Transport Department and submit
necessary quarterly returns in Form-C as to reach the Director of Mines and Geology,
[brahimpatnam, Vijayawada, Deputy Director of Mines and Geology, Nellore and
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Assistant Diractor of Mines and Geology, Nellore for each and every quarter as per

Rules. The lease deed is executed subject to the condition.that the security deposi% i ‘ g
should r2new Ly the lessee till the expiry of the lease period. ) !

SPECIAL CONDITIONS

% The lessee shall work the quarry up.to 2 mts depth from the surface level. The

lessee shall not work within 45 meters of any railway line or of any public works

¢ of any public roads or buildings or of other permanent structures as per
Regulation 109 of Metalliferrous Mines regulafions 1961. Hbrizontal distance of
* 15 meters from either bank of a River or Canal or from the boundaries of Lake,
Tank or other surface reservoirs as per Regulations 127. of ‘M.M. Regulations
1961 and also with' regard to the safety margins to be left to the highway and
other villagers Roads.
< Before completion of the validity of (07.07.2021) i.e., on or before 06.07.2021
period of CFO, the grantee should submit CFO afresh for further continuation of
quarry operations.

Note:- The grant is liable for cancellation should it be found that it was grossly
inequitable or was made under a mistake of fact or owing to mis-representation
or fraud or in excess of authority.

Asst. Director of Niip€s and Geology,

Nellore
To

M/s Andhra Pradesh Minerals
Development Corporation Limited,

Door No. 294/1D,

100 Feet Road,

Tadigadapa to Enikepadu Road,
Tadigadapa, Vijayawada — 521 137, AP

Copy submitted o :

» The Director of Mines and Geology, Ibrahimp_atnam, Vijayawada for favour of
information. ‘ _

» The District Collector, Nellore for favour of information. ‘ .

« The Deputy Director of Mines and Geology, Nellore for favour. of information.

. The Zonal Manager, APIIC Ltd, Nellore for favour of information.

Copv o the Tahsildar, Chillakur for information. .
Cogﬂl to the Deputy Director General of Mines Safety, Nellore with lease deed and plan

for information. '
Copy to the Labour Enforcement Officer, Nellore together with lease deed plan for

f3vour of information.
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GOVERNMENT OF ANDHRA PRADESH N V
DEPARTMENT OF MINES AND-GEOLOGY
From To .
E. Narasimha Reddy, M.Sc,, M/s. The Andhra-Pradesh'Mineral
Deputy Director of Mines & .~ .Development Corporation Limited,
Geology(FAC), D.N0.294/1D,
Nellore. ' 100 feet Road, . ,

'Tadigadapa to Enikepadu Road
Tadigadapa, Vijayawada - 521137,
A.P, Ph.N0.0866 2429999,

Letter No. 489 /MP/Silica: Sand/NLR/2020, .da't'ed: 20.04.2020

Sir,
Sub :- Mines & Minerals =" Quarry Lease applied area of M/s. The
Andhra Pradesh Mineral Development Corporation Limited, for

Silica ‘Sand,.qver 4 extent of 4,980 Hectares / 12.30 Acres in

Sy.N0.589 & 594/P of Thamminapatanam Village, Chillakur

Mandal, SPSRNellore: District vining Plan - Approved -

Régarding. == .-° .y AZ ' '

Ref:- 1. Proceeding No.28594/P RGO,

Director of Mines and Geolady, (i}

2. Memo No.MGOPOLI/42/2QBAMEH
the Government of Andhra\Pradés;
(Mines-11) Department. N\

3. Proceedings No.1169/D8/2020%¢ B4.43.2020, of the
Director of Mines and:Geology, Ibral ‘i‘mbatnam.

4. Mining Plan submitted on 16.04.2020 filed by M/s. The Andhra.
Pradesh Mineral Development Corporation Limited,

oOREX

In exercise of the powers conferred by the Dlrect(jr of Mines -and Geology,
Hyderabad, through the reference 1%t cited and keeping in view of the proceedings -
issued by the Director of Mines and Geology vide reference 3™ cited, I hereby
approve the Mining Plan for a period of one(01) year, in respect of Quarry Lease
applied area of M/s. The Andhra Pradesh Mineral Development Corporation Limited
for Silica Sand, over an extent of 4.980 Hectares'/ '12.30 Acres in Sy.No.589 &-
594/P of Thamminapatanam Village, Chillakur Mandal, SPSR Nellore District,
under Rule 7A of Andhra Pradesh Minor Mineral Concession Rules, 1966 read with
G.0.Ms.No.56, Industries & Commerce (Mines-II) Department, dated:30.04.2016.
This approval is subject to the following conditions. '

1. The proposals contained in the approved mining plan shall be applicable
from the date of execution of the lease and for the mining activities to be
carried out within the lease hold area as per the approved mining plan only.

Contd...2
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2. Thrs Mining Plan is approved wrthout pre3ud|ce to any other laws applrcable
to the Quarry Lease area from time to time whether made by the Central

Government State Government or any other authority.

3. Approval of the Mining Plan does not in any way imply the approval of the

Government in terms’ of any other provisions of the Mines and Minerals

(Dev,elopment and Regulation) Act, 1957 and'amended act 2015 and the

Mineral Concession Rules 1960 (Amended Rules 2016) and any other laws
including the Forest Conservation Act, 1980,

y..adhering to the Relevant
Regulatlons of MMR 1961 and obtammg prlor L) ission from Director

General Mines Safety whenever and;wher gve\r it quired.

o

5. The approval authority does no’cwowe ; Ho8&flity with regard to
Assessment of. the reserves errone’o cetiagionimade by the R.Q.P. if

on new findings at a

later date as' per the provrsmns of (. ;\3«028"@9 ‘MCDR, 1988 since the
evaluation ls done on random basis b

6. The‘applicanf/leséee shall safeguard the structures, public buildings, roads,

railway line, electnc line and water bodies exists if any as per regulations
109 & 127 of MMR 1961

Encl: Approved Mining Plan.
: Yours faithfully,

N s h b Ay 'k
Deputy D|rector of Mines & Geolt{gy (FAC),
Nellore,
Copy submitted to the Director of Mines and Geology, Ibrahimpatnam along with
A.M.P,
Copy submitted to the Member of Secretary, Andhra Pradesh Pollution Control
Board, Visakhapatnam along with AMP for information.
Copy to Sri K. Santhosh Kumar, RQP, Flat No.7, Door No.6-101/10, Sri Sai

Durga Nilayam, Krishna Nagar Road, Madhurawada-41, Visakha Patnam
district for information.

Copy submitted to the Regional Controller of Mines, IBM, Sultan Bazar,
Hyderabad along with A.M.P.

Copy submitted to the Director of Mines Safety, Gruhakalpa (Block-2), Nampally,
Hyderabad for favour of information.

Copy to the Asst. Director of Mines and Geology, Nellore along with A.M,P.

Y

fiasl

BE I AR XA
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Flle No.APPCB-11033/57/2020-TEG-EC-APPC

SRy gy
B Ty e
i

State Level Enviropment ImlmgtAﬂ.'{iﬁﬂﬁJllmllAll!llOlflly.(ﬂlﬂ
wdlhy ,

Andbrn Pradeslt v
Ministry of Envimnmmuintm‘u’!’:&hunsm.(xnuuue.
- _Government of India -
D.No,33:26-14 D/2. Nenr Sunise Hospital. Puships Hatel Liealrs.
Chalamavari Street, Knﬁllll'”’ﬂhlﬂ-_\luw\&ﬂdﬂ_:ﬁnoﬂm ]

oy Y 1) (/
08/07/2020 e

Order No. SETAA/AP/NLR/MIN/05/2020/1853 193 .

i

e e e ettt e e e e 28 ket S o St § S S

iSub'SEIm‘&, AP-498 Ha Silica Sand—o_fﬁh:T—/s—.wAndllrn Pradesh ‘Mliwr;d .

. Development Corporation Limited at Sy.No. 589 & 594 "’f

B P P | District, !
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District,

lAndhra Pradesh—}Z.r_tvironn_g.'egt'g}l__'(;!clgl;jflllCQ'-_“I}C_g', T

/
/

1. This has reference to your application submitled through online on 21.05.2020
(proposal No. SIA/AP/MIN/152362/2020), secking Environmental Clearance
for the 4.98 Ha Silica Sand Mine at Survey No. 589 & 594 of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District,
Andbra Pradesh in favour of M/s. Andhra Pradesh Mineral Development
Corporation Limited. It was reporled that the nearest human habitation vz,
Tigapalem (V) exists at a distance of about 0.368 km from the minc lcasc ared,
It was noted that the capilal investment of the project és Rs.62.0 Jakhs and
capacity of the Project is as follows:

Mining of Silica Sand —1,97,688 TPA in 4.98 Ha.

I1.As seen from the Mining plan approved by the competent Government
Authority the following twe aspecls are noted.

y\x““" %@
{%/
)

'b\)\'\/\% i, The location of the mine is as following:
S1.No Latitude Longitude
1. 14°11'58.69"N 80°06'29.22"E
O\‘Q v 2. 14711'57.19"N 80°06'36.03"E
3. 14°12'01.97"N 80°06'35.68"E
4, 14°12'06.43"N 80°06'35.26"11
5. 14°12'06.44"N 80°06'29.89"%
6. ¥ 14°12'02,20"N 80°06'28.97"%

li. It is an open cast manual method mine. Life of mine is 1 year, The tofal mine
lease arca is 4.98 Ha.

‘This proposal has been refleired to SEAC, /\.l:ﬂlnng with all the documenls submitled

by the proponent for their appraisal and for (heir specific recommendations on EC
aspect. The proposal has been examined and processed in accordance with EJA
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';'.Notiﬁbéﬁoh,-fQOOG and its amendments thereof. The Sta}e Level Expert Appr’d-lsﬂ1
L Commiltee '(SEAC) ;examined the application, in its meeting held on 25.06.2020 as

follows: The representatives of the project proponent APMDC Ltd.anc} their canUI'fm}?t
Ms. SV ENVIRO LABS & CONSULTANTS have attended the Onhm? me.eFmg. e
Committec recommended for issue of Environmental clearance to this S'lhc_a ::‘-and
mining project for the production quantities — 1,97,688 MTPA, .duly stipulating a
condition that the project proponent shall maintain the setback width of 7.5 meters
buffer zone all around the mine lease area for greenbelt development and only mfanua}
excavation of mining shall be carried out. The EC is valid for ONE year or the life 0
mine, which ever is earlier. R
. All the silica sand are to be accounted for authorized users for the purpose o
silica users only, an undertaking shall be submitted. . , .
Sand quality report for salinity, Electrical Conductivity, chlorides, pH shall be
submitted. )
Green belt shall be taken up in the peripheral Bufferzone of 7.5 m'w1dth all
along the boundary of the mine and planted with casuarina plantation.
APSEIAA Sub-committee guidelines shall be implemented;
« Strictly manual mining only is permitted.
- The validity of the EC is for 1 year or the life of mine which is earlier.

The project proponent shall allocate sufficient funds for implementation of CSR The
project proponent shall allocate sufficient funds for implementation of SR activities as
committed by the representative along with the EMP. The committee in the apprmsal
report clearly stated that they have approved the approved Mining Plan, Form-U1I,
PER/DPR and EMP for compliance by the proponent. The State Level Environment
Impact Assessment Authority (SELAA), in its meeting held on 03.07.2020 examined
the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue
EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following cluster, specific and general conditions:

Part A. Special Conditions:

. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and

also shall notbarm live stocks and human beings and disturb their activities.
. The project proponent shall maintain the setback width of 7.5 meters buffer

zone all around the mine lease area for greenbelt development and only manual
excavation of mining shall be carried out.

iii. The EC js valid for ONE year or the life of mine, which is earlier.

All the silica sand are to be accounted for authorized users for the purpose of
silica users only, an undertaking shall be submitted.

Sand quality report for salinity, Electrical Conductivity, chlorides, pH shall be
submittied.
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. Green belt shall be taken up in the peripheral Bufferzone of 7.5 m width all

along the boundary of the mine and planted wi.th casuarina %)lantation.
APSEIAA Sub-committee guidelines shall be implemented; |
Strictly manual mining only is permitted. . . o y

. The validity of the EC is for 1 year or the life of mine which is earlier.

d : . ion of
iv.The project proponent shall allocate sufficient funds for implementation 0

CSR. _ .
v. The praject proponent shall allocate sufficient funds for implementation of SR
activities as committed by the representative along'mth the EMP. e
vi.The project proponent shall maintain the setback distance 7.5 meters bu
sone all around the mine lcase area for greenbelt development and other
conditions are to be fulfilled. ) :
vii.The avenue plantation (tall plants), of at least 1.5m height, for 1 km Ic'n%tl_l Og
the approach road on either side of the road is to be dcvqloped and maintained.
The entire plantation is to be completed in the first year itself.
viil.The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:

1) Air Pollution:-

i. The proponent shall comply with the mining methodology mentioned in
approved mining plan and Forml.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall
growing trees, with the native species in consultation with the local
DFO/Agriculture Department. In case any felling or damage 1o fauna and flora
is involved, prior permission shall be taken from the concerned Regulatory
Authority, by the proponent, without which mining shall not be taken up.

iii. Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at

transfer points should be provided and properly maintained. Concerned

Regulatory Authorlty Prior instructions /guidance shall be taken for this
activity

iv. The proponent shall take appropriate measures to ensure that the GLC shall

comply with the revised NAAQ norms notified by MoEF&CC, Gol on
16.11.2009. °

The following measures are to be implemented to reduce air pollution during
transportation of mineral:-

® Roads shall be graded to mitigate the dust emission. Regulatory
Authority, prior concurrence shall be taken for this activity.

® Water shall bc sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.
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vi. The following measures are to be implemented to reduce Noise ponution:-

o Proper and regular maintenance of vehicles and other cc%mpmefni

o The proponent <hall ensure that there shall be no excessive noise,
while taking up mining activity. .

o The workers employed shall be provided with protection
equipment and earmuffs etc. o e

o Speed of trucks entering or leaving the mine is to be limited tO
moderate speed of 25 kmph to prevent undue noise from empty

trucks.

vii. Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, ?010; dt. 11.01.2010
issued by the MoE&F, GOl to control noise to the prcscnb_ed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugsll.nuffs.
Regulatory Authority instructions be taken if there are any better alternatives.

viii. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i,  As per records the source of water is Bore well. Total water requirement is
9.5 KLD. Out of that, 5.0 KLD is used for Dust suppression; 2.0 KLD is used
for Greenbelt; 2.5 KLD is used for domestic purpose.

ii.  Garland drain and siltation ponds of appropriate size should be constructed
for the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly. Prior concurrence of Regulatory Authority concerned
shall be taken for this activity before taking up mining,.

fli. Regular monitoring of ground water level and quality should be camied out
by establishing a network of existing wells by the project proponent in and
around project area in consultation with Regional Director, CGWB, Southemn
Region, Hyderabad. Data thus collected should be sent at regular interval to
MoEF&CC, CGWA and CGWB, Southern, Region, Hyderabad.

iv.  Suitable conservation measurcs to augment groundwater resources in the area

shal] be planned and implemented in consultation with Regional Director,
CGWB, Southern Region, Hyderabad. Suitable measures should be taken for

rainwater harvesting in consultation with concerned Regulatory Authority.

Permission from the competent authority should be obtained for drawl] of
ground water, if any, required for this project.
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®
3) Solid Waste i~

: qth adequate
I, Topsoil, if any, shall be stacked properly with proper slope with '“l“:" ch
) o \Y%
measures and should be used for plantation purpase. Prior appro
Regulatory Authority conce__rncd must be taken for this activity

osi umpsi-
ii.  The following measurcs arc mbc:uiupmlmcmuml crosion of dumps

. Retentionftoe walls shall be provided 1! the fuo} of the dun_\ps.

. Worked out slopes are 1o e stahilized by planting, :lppr‘npn_-’l:c
shrub/grass specics on the slapes. itcg'u!_:ﬂur_\' Autlority, prier
concurrence shall be aken far this activily.

M, Waste oils, used oils gencruied from the N machines, r‘mxm?g u;?:rf‘a‘xfmi, 1l(
uny, shall be dispoased ns per tie Hazardaus and other \\’2\3'1.6. (.\iun'..?.un\{x;,.
and transhoundary. movement) Rules, 2010 1w the recyclens puthanzed B
APPCB.

b » 4 - . ~ Yy H
fv. The proponent shull ensure proper feclnlien of mined out ancd 0
consultation with the mining department.

v. The proponent will be squarely esponsibic Tt prper amplemenizivn vl
- & ey RUPPRNR 3 FTH
solid waste management plan, prevention o7 247 peilution, waic poiluton,
and any other kind of pollutianthealth huerand.

Part C. General Conditions:

I, This order is valid fora period of 1 years or life of mine or the expiry date
of mine lense or land lease period ixsued by the Government af AP,
whichever is earlier.

i, While piving CFIZCFO, the APPCR is w kindly ensure compliznce of
puidelines issucd in G.O Y No 239 dt 16.04.2020 and Memo. o' covid-
19/2020/1IMEW du 18.04.2020 issued by Medical, Health and Family welfare
department, Government of AP and the Ministn of Home Affoirs order No
40-3/2020/DM-DA dt 15.04.2020 scrupul ously.

Wi. The proponcgt shall serupulously follow any conditions stipulated by Revenue
department/ Panchayat Raji Municipal administration/local selfl government
bodics (Gram panchayat/Graun secrelariat) in ensuring safety to human and
animal life. The APPCB to cnsure the same while according CFE/CIFO.The
APPCB to ensure the same while according CFEICFQ,

Iv. Proponcnt shall ensure that there is 10 disturbance 1o lora and fauna. Serenity
of nature must be protected at any cost.

v. In respect of government land for mining. the responsibility fixed on AD
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. nartment are
mines to check whether necessary clearances from revenuc dep
obtained.

. -erifv the land
vi. In case of patta Jand while granling mine leasc ADMG should verify the lan
lease documents.

i ini 1 shall
vii. In respect of forest Jand given in lease fvo.r mining, ]lhcdpl:;?ogle: g
scrupulously adhere 10 the mining conditions supu ated DY
department, Government of Andhra Pradesh.

- o s e T ’n[
vill. Any change in mining plan/ production/ mINIBE methodology the propon¢
shall apply afresh EC.

. . ~ - =1\ 1 \'
Ix. While taking up mining activity the proponent shall meticulously folloy
approved mining plan/Form-1/EMP.

H 3 '- \'
. Once in an year proponent shall conduct Lnpacl nr_m‘.)sxs on environment b)
reputed institute recognized hy Dircctor General, Minss and Safety.

xi. *Consent for Establishment” & “Consent for OpCIZﬁOI!" shall tr)c: obtained
from Andhra Pradesh Pollution Control Board under Air and Waler Act to
carry on mining.

xil. No change in mining technology and scope of \:ror‘)iing should bc_ made
without prior approval of the SEIAA. AP. No fiurther expansion oOr
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MoEF&CC, Gol, New Delhi, as applicable.

«Ili.Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA,
Andhra Pradesh through the Regional Offices of Andhra Pradssh Pollution
Control Board, who would be monitoring the implementation of
environmental safeguards should be given full co-operation, facilives and
documents/data by the project proponents during their inspection. A complete

set of all the documents shall be submitied to the CCF, Regjonal Office to
MOEF&CC, Chennai.

xlv.Four .ambienll air quality-monitoring stations should be established in the core
zone as well as in the buffer zone. Locaton of the stations should be decided
based on the meteorological data, topographical features and environmentally

and ecologically sensitive targets and freéquency of monitoring should be
undertaken in consultation twith the State Pollution Control Board.

xv. The project proponent shall submit six monthly reports on the status of
compliance of the stpulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
Ministry of Environment & Forests, its Regional Office, Chennai, SEIAA,
A.P., Zonal Office of Cental Pollution Control Board, Bangalore, District
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Collector.and A.P. Pollution Control Board. The proponent §bﬂ“ Uplzf:ditgc
status of compliance of the environmental clearance Condltcllo?s tlu]l sam%
results of monitored data on their websites and shall update 1€

periodically.

s : ject
«vi.Post Environment Clearance Monitoring: It shall be rnandatory'fftﬂﬁ u;;p;gf: i
manager to submit half yearly compliance reports 11 respect of the SUp

X st
prior EC terms and conditions in hard and soft copy to SE?]AA on 1 {u;e 312;1?
15t December of each calendar year. (Refer 10(1) a'“d 19(11) ofS.(?- 1];3]1@) dt
Ministry of Environment and Forests Notification, New Del

14th September, 2006.)

xviiData on ambient air quality should be regularly submitted to tI?e Mﬁns.tfy
including its Regional Officc located at Bangalore.anc‘l the State Pollution
Control Board/ Central Pollution Control Board once in six months.

xvii Personnel working in dusty areas should wear protective resp:uatory d.cviccs
i. and they should also be provided with adequate training and information on
safety and health aspects.

xix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary
safeguard measures to protect the first order streams, if any, originating from
the mine lease shall be taken.

xx. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to eXposure to dust and take
corrective measures, if needed.

xxi.A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directty to the Head of the Organization.

xxii The funds earmarked for environmental protection measures (Capital cost
Rs.3.94 Lakhs and Recurring cost Rs.3.0 Lakhs /annum) should be kept in
separate account and’ should not be diverted for other purpose. Year wise

expenditure should be reported to the Ministry and its Regional Office located
at Bangalore. ‘

l)(XiIAt least 2% of the total project cost shall be allocated for Corporate
. Environment Responsibility (CER) and item-wise details along with time
bound action plan shall be prepared in accordance to the MoEF&CC’s office
Memorandum No.F.No.22-65/2017- 1A, dated.01.05.2018 and submit to
the SEIAA, A.P and Ministry’s Regional Office, Chennai.

xx The project proponent shall submit the copies of the environmental clearance
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(6 the Heads of local bodies, Panchayats and Municipal Bqdics in addition t0
the relevant offices of the Government who in turn has (o display the same for
30 days from the date of receipt.

xxv'The project authoritics should advertise at Jeast in two local newspapers
widely circulated, onc of which shall be in the vemacular language of _the
Jocalily concerned, within 7 days of the issue of the clearance letler informing
{hut the project has been accorded environmental clearance and a copy of the
clearance Jetter is available with the State Pollution Control Board and

SEIAA, AL,

xxvThe SCIAA or uhy other competent authority may alter/modify u?c above
l.  condilions or stipulatc any further condition in the interest of environment
protection.

xxvThe proponent shall obtain all other mandatory clearances from respective
il.  departments before tuking-up the mining activity.

xxv Any appeal against this Environmental Clearance shall lic with the National
l. Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

x| Concealing the factual data or failure 1o comply with any of the conditions
X. mentioncd above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

xxxThe SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right 1o
alter/modify the above conditions or stipulate any further condition in the
interest of environment protection.

xxX SELAA also reserves the right to cancel the EC issued at any time, if EC has

I. been obtained by the proponent through suppression of any information or
furnishing false information.

xxx The above conditions will be enforced inter-alia, under the provisions of the
il. Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and

thT Public Liability Insurance Act, 1991 along with their amendments and
ruics. !
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7T TMEMBER SECRETARY, | MEMBER. - ‘-:."j“‘.‘“\"“:‘* !
T UsEaarn L SEAAAD o SERAAT
SPECIAL SECRETARY TO GOVYT
To
M/s. Andhra Pradesh Mineral Development
Corporation Limited,

Mr. M. Madhusudhan Reddy,

The Vice Chairman and Managing Director,
Door.no.294/1D, 100 Feet Road of Tadigadapa to Enikeadu,
Kanur, Vijavawada, Krishna District-321137, A.P.
Ph.9491035727

Copy to:
1. The Chairman, SEAC, A P. for kind information,
. The Member Secretary, APPCB for kind information.
. The EE, RO: Nellore, APPCB for information.
. The Regional Officer, MOEF&CC, GOI, Chennai for Rind information.
. The Secretary, MOEF&CC, GOI New Delhi for kind information.
. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
. The District Collector, Ncllore District, Andhra Pradesh for kind information.

N bW N

The Seran, AP WAS APPRoVED Tup ORDER 2N B~ OFRTCE.

X \r}‘f,/o
- B
Senior Environmental Engineer
State Environment Impact
Assessment Authority
Govt. Of Andhra Pradesly

Seanned with CamScanner



53

Fe——— ANDHRA PRADESH POLLUTION CONTROL BOARD
T ' ZONAL OFFICE :: VIJAYAWADA

\/\/y/\/\/ Plot No.41, Opp: SBI, Si Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.

N o i B : Phone. 0866-2546218

WP Email: zovja-jcee@appcb.gov.'!n
Website : www.pcb.ap.gov.in

RED CATEGORY
CONSENT ORDER
Consent Order No: N—51OIAPPCBIZO-VJNCFOIW&AIZDZO Dt:11.09.2020

CONSENT is hereby granted for Operation under section 25/26 of the Wat'er (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules') to!

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine 4.98 Ha),

Sy. No. 589 & 594(P), Thamminapatnam (V),

Chillakur (M), SPSR Nellore District.

(Hereinafter referred to as 'the Applicant)) authorizing to opergtelthe industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outiet | Outlet Description Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.6 - Septic tank followed by soak pit.

i) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Activity Extent ; Capacity

1. Mining of Silica Sand 4.98 Ha. 1,97,688 TPA

This Consent order shall be valid for a period ending with 07.07.2021 in concurrence
with EC validity or the expiry date of mine lease period Issued by the Government of
A.P., whichever is earlier.

) Digitally signed by Nambada
Nambada Venkata,v:mm; Bhaskara Aao

Bhaskara Rao - ?;;?;3‘020.09.” 13:03.06

JOINT CHIEF ENVIRONMENTAL ENGINEER

To o

M/s. Andhra Pradesh Mineral Development Corporation Limited,

(Silica Sand Mine —4.98 Ha),

Sy. No. 589 & 594(P), Thamminapatnam (V),

Chillakur (M), SPSR Nellore District.

E-mail: apmdcltd@gmail.com -

Copy to the Environmenlal Engineer, ﬁegional Office, Nellore for information and wilh a direction to ensure

the compliance of the time bound conditions and send a detailed report so as 0 place the unit before

Exlernal Advisory Committee (EAC) for review and lo lake necessary action, as per the instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

N

—_

. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters
mentioned in this order on quarterty basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Gove_rnment of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4 The mine operator shall display online data outside the main entrance of the mine, on
quantity and nature of hazardous chemicals being used in the plant, water & air
emissions and solid waste generated within the factory premises, as per Hon'ble
Supreme Court order

5" The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places
at the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises. '

6. Notwithstanding anything contained in this consent 6rder, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th
September every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let
out the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section
26. Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B

WATER:

1) The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. |, Description -~ Quantity (KLD)
' 1. Dust suppression 5.0
2. | Greenbelt 2.5
3. | Domestic 2.0
- "Total 9.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AR :

2) The emissions shall not contain constituents in excess of the prescribed limits mentioned
below:

Details of Fugitive Dust control measures Standards to be complied
Emissions . 5 5
Material Handling | Covering the transport SOz — 80 pg/m>, NOx""S:’O ug/m?,
and Transportation vehicles with  Tarpaulin PMzs — 60 pg/m ;
sheets and sprinkling the PMio — 100 pg/m?,
water at mining area.

3) The mine operator shall comply with ambient air quality standards of SOz — 80 Pglm’;
NOx — 80 pg/m?; PMzs - 60 pa/m?®; PMo - 100 pg/m?, measured at factory premises at
the periphery of the industry.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Natification No.B-29016/20/90/PCl-l, dated 18.11.2009.
Noise Levels: Day time : (6 AMto 10 PM ) — 75 dB(A)

Night time: ( 10 PM to 6 AM) — 70 dB(A)

SOLID WASTE:

4) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No ua\me of the Solid Waste | Quantity Mode of disposal ‘

GENERAL CONDITIONS:

5)  The mine occupier shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

6)  The air pollution control measures like water sprinklers shall be installed and put in
operation along with the commissioning of the activity. -

7) The mine occupier shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

8)  The following rules and regulatioris notified by the MOE&F, GOl shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.
b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.
c) Batteries (Management & Handling) Rules, 2010.
d) E-waste (Management) Rules, 2016.
e) Plastic Waste Management Rules, 2016.
f) Construction and demolition waste Management Rules, 2016.
g) Fly Ash Notification, 2016.
h) Solid Waste Management Rules, 2016.
9) The mine operator shall maintain the following records and the same shall be made

-availablédo the inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid waste generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

©meao oW

10) The mining activity shall take appropriate measures to ensure that the ground level

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2008.
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11)

12)

13)

14)

15)

16)

17)

18)

20)
21)

22)

23)

24)
25)
26)
27)

28)

29)

30)

31)
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The mine occupier shall comply with conditions stipulated in the CFE order issued by
the Board on 21.08.2020.

The mine occupier shall scrupulously comply with conditions stipulated by the SEIAA,
AP., (McEF&CC, Gol) in the Environmental Clearance order dt. 08.07.2020.

The mine occupier shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

The mine occupier maintain a setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, all along the mine area for green belt development and shall develop

green beltin the buffer zofe.
The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting level

in the "Minus-Z direction”. In the mining lease area, if the mining depth already exceeds
2 5 Mtrs, no mining shall be carried out in that area under any circumstances.

The mine operator shall provide fencing stones to earmarked boundary of the mine
area and also to mark the setback distance for the canal by providing fencing stones.

The mine operator shall provide & continuously operate Mobile water sprinkling tanker
to wet the roads for controlling of fugitive emissions generates during loading aqd
heavy vehicular movement and explore for installation of mechanical water sprinkling in

the mining area.

The mine occupier shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The mine occupier shall adopt fugitive dust control measures such as water sprinkiing
near loading areas, on haul roads etc.

The mine occupier shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.  Noise-levels shall be controlled to acceptable limits (CPCB standards)
during excavation in the mining area.

The mine occupier shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The mine occupier shall develop greenbelt with tall growing trees all along the
boundary.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

The mine occupier shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data and
fallure to comply with any of the conditions mentioned in’ this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modity above conditions or stipulate any additional

.conditions including revocation of this order in the interest of environment protection.

The Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The mine operator shall submit a compliance report on CFO conditions for every 6

now;nths as on 015! January and 013 July of every year al Regional Office and Zonal
ice. "

Nambada Digitally signed by Nambada

Venkata Bhaskara Maa
Venkata Bhaskara pye;z0:009.11 130328
Rao 40530

JOINT CHIEF ENVIRONMENTAL ENGINEER
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'CONSENT ORDER FOR ESTABLISHMEN'liﬁ .

Order No.N-510/APPCB/Z0-VJA/ICFE/RED/2020 Date :21.08.2020

Sub:  APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Andhra

Pradesh Mineral Development Corporation Limited — (Sllica Sand Mine -
4.98 Ha.), Sy. No. 583 & 594(P), Thamminapatnam Village, Chillakur
Mandal, SPSR Nellore District - Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and .
under Section 21 of Air (Prevention and Control -of Pollution) Act, 1881 —

«?

DA

W)
Issued — Reg.

& Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/05/2020/1853- 193 Dt.08.07.2020.

2. Industry's CFE application received at Regional Office, Nellore on

‘rem/ " 12.08.2020 through APOCMMS.
3.

RO, Nellore inspection report dt. 17.08.2020.
-()JQ\%\"”” " 4. CFE committee mesting held at ZO, Vijayawada on 20.08.2020.
PO
I. In the cited M/s. Andhra Pradesh Mineral Development
Corporation Limited (Silica Sand Mine - 4.98 Ha.,) has submitted an application to
the Board seeking Consent for Establishment (CFE) for to camyout open cast

reference 2

manual method mine to, excavate the following préduct with installed capacities as
mentioned below, with a proposed project cost of Rs. 62.0 Lakhs (Rupees Sixty
Two Lakhs only).

Activity Extent Proposed capacity

Mining of Silica Sand 4,98 Ha. 1,97,688 TPA

ll. As per the application, the above activity is to be located at Sy. No. 589 & 594(P),
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District.

. The co-ordir}%\‘;es of the mine are mentioned below :

S.No. Latitude Langitude
1. | 14911'58.69"N | 80° 06’ 29.22"E
2. | 14911'57.19'N | 80°06' 36.03"E
3. 1‘40 12' 01.97°N | 80906’ 35.68"E
4, 14% 12' 06.43"N | 80° 06’ 35.26"E
5. 149 12' 06.44"N | 80° 06’ 29.89"E
6. 149 12' 02.20"N | 80° 06’ 28.97"E
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The above site was inspected by the Assistant Environmental Engineer, AP
Pollution Control Board, Reglonal Ofﬁce Nellore on 14.08.2020 and observed that
the site is surrounded by East : Vacant sandy lands; West : Vacant sandy lands;

North : Vacant sandy land & South : Vacant sandy land.

The Board, after careful scrutiny of the application, verifi cation report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
20.08.2020 at APPCB, Zonal. Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Poliution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to camy
out the activity mentioned at para (1) only. '

This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order Is valid for a period of 1 year on par with validity of EC Issued by

SEIAA or the expiry date of mine lease period issued by the Government of
A.P., whichever is earlier.

Nambada ] Digitally signed by Nambada
. Venkata Bhaskara Rao
Venkata ; }ﬁag:zozo 08.2116:23:54

Bhaskara Rao,, o530

JOINT CHIEF ENVIRONMENTAL ENGINEER

Schedules "A & B".

M/s. Andhra Pradesh Mineral Development Corporation Limited;
(Silica Sand Mine-4.98 Ha. 3

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Emall : apmdcltd@gmall.com

Gopy to EE, RO, Nellore for information and necessary action.

f.?‘
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3)

4)

1)

2)

I

SCHEDULE — A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pallution Control Board once in three months.

Separate energy .méters éhéll be proﬁded for Effluent Treatment Plant (ETP) and Air
Pollutiori Cantrol equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of
P) Act, 1981 and-Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production. .

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional cenditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a cbnspicuous
place for the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon'ble Supreme Court order.

The Rules and Regulations notified by Ministry. of Law and Justice, Govemment of
India, regarding the Public Liability Insurance At, 1991 shall be fallowed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act' 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority. -

SCHEDULE -B

The source of water is borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No. Purpose - Quantity (KLD)

1. Dust suppression ) 5.0
2. Greenbelt 25
3. Domestic 2.0
Total 9.5
The maximum waste water generation (KLD) shall not exceed the following:
S.No | &' Source Quantity (KLD)
1. | Domestic 1.6
Total 1.6
S.No. | Wastewater generation | .Mode of disposal
1. Domestic : 1:6 KLD éepﬂc tank followed by soak pit
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< 3) The proponent shall comply with the following for controlling air pollution,

Details of Fugitive | Dust control measures Standards to be complied
Emissions : (AAQ standards)
Material _ Handling | Covering the transport SOz — 80 pg/m3, NOx— 80 pg/m®,
and Transportation | vehicles with Tarpaulin PMz.s — 60 pg/m3,
sheets and sprinkling PM1o — 100 pg/m?,
the water at mining
area.

4)  The proponent shall provide dust suppression measures like watgr sprayi.ng
arrangements on haul roads, loading & unloading areas and material handing
areas.

5)  The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80 pg/m?, NOx — 80 pg/m?, PMas =
60 pg/m?3, PMio — 100ug/m?,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

6)  The air poliution control equipment like water sprinklers shall be installed along
with the commissloning of the activity.

7)  The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

8)  The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.1 1.2009. ‘

9) The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CC, Gol, New Dethi from time to
time. - : .

S.No. | Details of process | Emission control Emission standards
emissions system

10) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project

Other Conditions !

11) The propongnt shall scrupulousiy comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020.

12) The industry shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

13) The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary
as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone.

14) The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting
level in the ‘Minus-Z direction”. In the mining lease area, If the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.
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16)

17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

28)

29)
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The industry shall provide Mobile water sprinkling tanker to wet the roaq's for
controlling of fugitive emissions generates during loading apd 'hea.vy vehu_:u_lar
movement and explore for installation of mechanical water sprinkling in the mining
area.

The industry shall provide fencing stones to earmarked boundary of the mine area
and also to mark the set back distance for the Sana canals and R&B roads by
providing fencing stones.

The proponent shall develop greenbelt wherever possible in‘buffer zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlied regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc. :

The proponent shall take necéssary measures for control of air pollution which
would be generated during excavation and transponration of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx CO levels in thé mining area shall conform to CPCB

v standards for ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area. ‘

The proponent shall {ake necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The proponent shall develop greenbelt with tall growing trees all along the boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false inforrmation / fabricated data
and failure to comply with any of the conditions mentioned in this order may result

in withdrawal of this order and attract action under the provislons of relevant
pollution control Acts.

The Board reserves its right lo modify above conditions of siipu!ate any additional

conditions including revocation of this order in the interest of environment
protection. :

This Ordepis issued without prejudice to the rights and contentions of this Board in
any court of law.

l Digitally signed by Nambada
Nambada Venkata venkata Bhaskara Rao

. # 'Date: 20200821 16:24:15
Bh?skar.a Rao |, ieso

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

e "ZONAL OFFICE :: VIJAYAWADA
o>~ PlotNo.41, Opp: SBI, §ri Kenakedurga Officers’ Colony, Gurunanak Road, Viayaweda,
m e o Hoyhies e " Phone: 0866-2546218
R\l Emall; zovja-icee@appcb.qov.in
A AR Wabsute www.peb.ap.doviin
CONSENT ORDER FOR ESTABLISHMENT
Order No. N-51OIAPPCB!ZO-VJAICFEIZOZ1 i o e -_ Date : 27.11.2021

“-Sub:

. Ref:

APPCB—-ZO—VJA CONSENT FOR ESTABLISHMENT (CFE) Mls Andhra

Pradesh Mmeral Development Corporatjon Umlted (Sllica Sand Mine -

“4.98 Ha.,), Sy “No. 589 & 594(P), Thamminapatnam vmage, Chlllakur

Mandal, SPSR Nellore District - Consent for Establlshment of the Board

=

~*under Section 25 of Water (Preventlonvand Control of Pollution) Act, 1974 and
“under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 —
‘Issued — Reg. :

EC Order No. SEIAA/AP/NLR/MIN/05/2020/1853-193, Dt.08.07.2020
(1,97,688 TPA).

CFE order No: N-51OIAPPCBIZO-VJAICFEIREDIZOZO Dt 21.08.2020

CFO order No: N-510/APPCB/ZO-V:IA/CFOMW&A/2020 Dt.11.09.2020 for
the period upto 07.07. 2021.

Extension of EC order No: SEIAAIAP/E G-8412013:167.80 & 164.70
Dt.26.10.2021 for the period. upto 31 032022 b 2.

lndustry’s CFE (extension) application received at Reglonal Office, Nellore
on 18.11.2021 through APOCMMS.

RO, Nellore inspection;report.dt. 22.11.2021,

CFE committee meeting held at ZO, Vuayawada on 25.11.2021.

* ok w

ln-t,he,refe_renqel 5\ cited M/s. Andhra Pradesh Mineral Devélopment Corporation

Limited (Silica' Sand Mine - 4. 98'Ha ,) has submitted an application to the Board

seeking Consent for Establishment (CFE) for to carryout.open cast manual method

mlne to excavate the followmg product with installed capacities as mentioned below,
thh a proposed project cost of Rs. 32.0 Lakhs (Rupees Thirty Two Lakhs only).

Activity Extont Proposed capacity

Mining of Silica Sand 4.98 Ha. 1,01,408 TPA

As per the application, the above activity is to be located at Sy. No. 589 & 594(P),
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District.
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The co-ardinates of the mine are mentioned below :

S.No. [ Latitude . Longitude
1. | 117 4437N | 60006 04a5°E
2. | 14°17°4507°N | 80° 06’ 07.55°E
3. | 14°11°3377N | 80° 06’ 12.27°C
4. [ 14917 345N "80°06'05.73°E
5. | 14°11'37.35°N | 80° 06 06 61"E
| 6. | 14917 30.69N | 800 O 04.30°E

The above site was inspected by the Assistant Environmental Engineer, A.P
Poliution Contral Board, Regional Office, Nellore on.22.11.2021 and: observed that
the site is' surrounded by East : Road leading to Mega foad park and agricultural

lands; West : Vacant sandy land followed by canal; North : Vacant sandy land &
South : Vacant sandy land.

The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
25.11.2021 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT (Extension) to your aclivity Under Section 25 of Water
(Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is issued
to carry out the activity mentioned at para (1) only.

This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order is valld for a period of 31.03,2022 on par with validity of EC
(Extension) issued by SEIAA on 26.10.2021 or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

.’ Digitally signed by
Na mbada “ Nambada Venkata Bhaskara
Venkata * ‘Rao

o -Date:2021,11.27 16:31:58
BhaskaraRao o530

JOINT CHIEF E_NVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine- 4.67 Ha.,),

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Emall : apmdclitd@gmail.com

Copy to EE, RO, Nellore for information and necessary action.
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SCHE‘DULE—A

Progress on implementation of the. project shall be repprled to the concerned
Regional Office, A.P. Pollution Control Board:once in six ‘mon’;hs. E

$epérate eneray meters:shall;be. provided. for. Eiflugnt Treatment, Plant (ETP) and
Air Pollution Control equipments.to record e

The industry shall obtain Consents for Operation: from APPCB, as required under
seq. 25/26 of the Water (P&C of P) Act, 1 974 and under sec.21/22.of the'Alr (P&C
of P) Act, 1981 and‘AuthorizatidnAU‘r‘xde‘rJHazardOUSiW'aste?(Management,.Handllng
& Transboundary Movement) Rules, 2

commencement of the activity, Including trial prod

Notwilhstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right .and power under Sec.27 (2) of Water (Prevention &
Control of Pollution) Act, 1974 and ur der Sec. of Air (Prevention & Control of
Pollution) Act, 1981 to review any-or-all the col ‘ lhﬁbd'sedlhé[,ein and to make

such altemation as deemed ﬁt‘-and--sﬁpqla,‘t‘efasy | _:‘ﬁqﬁél:'_pquitiqhs' by the Board.

The Consent of the Board shall: be.exhibited In the factory premises at a

conspicuous place for the information of the inspection officers of different
departments. T ¢ ;

Compensation is to be paid for any environmental damage caused by it, as fixed by
the Collector-and District Magistrate-asici'villliébility... i Yoy

The Rules and Regulations notified by-Miniétry.otﬁ Law and Justice, Government of
India, regarding:the Public-LIabilitY#lnsur;ihce:At,-z1991: shall be/followed.

If the industry is aggrieved by this order made' by-A.P. Pollution Control Board
under Sec. 25 of Water (Prevention & Control.of Pollution) Act’ 1974 and Sec. 21 of
Air (Prevention & Control of: Pollution) ‘Act’ 1984 he may within: 30 days from the
date on receipt of the order prefer an appeali to ‘Appellate Authority located at
Hyderabad. .

SCHEDULE - B

The source of water is borewell-and the.maximum permitted water consumption
shall not exceed the following guantities.

SNo. Purpose | Quantity (KLD)
1. | Dustsuppression’. ' 145
2. | Greenbelt tT 28
3. Domestic | 2.0
Total 9.0

The maximum waste water ganeratiqn‘(KLp) ghall',nol exceed the following:

S.No Source " Quantty (KLD)
1. Domestic . ] 1.6 .
) Total 1.6
S.No. | Wastewater generation Mode of disposal
1. Domestic : 1:6 KLD Septic tank followed by soak pit
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3) The proponent shall comply with the following for controlling air pollution,

Details of Fugitive Dust control measures F Standards to be complied

Emissions : -(AAQ standards)

Material  Handling Covering the transport | SO, 80 Hg/m®, NOx — 80 png/ms,
and Transporiation vehicles with Tarpaulin (

PMzs — 60 pg/m3,

sheets and sprinkling PM1o — 100 pg/m?

the water ‘at mining-
area. '
, ——

The proponent shall provide dust suppression measures like water spraying

arrangements on haul roads, loading & unloading areas and material handing
areas.

The mining activity shall not exceed the following Ambient Air Quality standards
Measured at the periphery of activity ~ SOz - 80 Hg/m®, NOx — 80 pa/m?, PMas —
60 pg/m3, PMyo — 100ug/m3,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

The air pollution control equipment like water sprinklers shall be Installed along
with the commissioning of the activity.

The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

The mining activity shall take appropriate. measures to ensure that the ground lavel

concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.11.2009,

The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CC, Gol, New Delhi from time to
time.

S.No. | Details of process [ Emission control Emisslon standards

emissions system

10)

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Other Conditions:

11)

12)

13)

14)

The proponent shall maintain 50 mtrs set back distance from the road and
Buckingham canal in the western direction and shall not be carried out mining
activity in that setback area under any circumstances.

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020 & Extension of validity of EC
order dt. 26.10.2021.

The industry shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspeclts.

The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary

as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone.
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The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting
level in the “Minus-Z direction”. In the mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.

The industry shall provide Mobile. water sprinkling' tanker o wet the roads for

controlling of fugitive: emissions: ggperalasi during Iq'a}‘d_inlgﬂ apd heavy vehigu]ar
movement and explore for installation of mechanical water'sprinkling in the mining
area. : ;

The industry shall-provide fencing.stones to earmarked boundary-of the mine area
and also to mark the set back distance for the Sona canals and R&B roads by
providing fencing stones.

The proponent shall develop, greenbelt wherever ‘possible. in buffer zone area.

Greenbalt development shall be started along with the construction activity.
The proponent shall carry out the mining as-perthe approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads eic.

The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP [ approved:mine plan.

The SPM, SO2, NOx CO levels in the mining area shall conform to CPCB
standards for ambient air.

Noise levels shall be controlled tb acceptable limits (CPCB standards) during
excavation in the mining area. :

The proponent shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations:on the human habitation existing nearby.

The proponent shall develop greenbelt‘with tall growing trees all'along the boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all ihe directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may result
in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment
protection.

This Order is issued without prejudice to the rights and contentions of this Board in
any court of law.

Nambada . Digitally signed by Nambada

+ Venkata Bhaskaro Rao
Venkata " ‘Date:2021.11.27 16:32:22

Bhaskara Rao. =~ +953¢
JOINT CHIEF ENVIRONMENTAL ENGINEER
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—F ANDHRA PRADESH POLLUTION CONTROL BOARD
~wougth

e ZONAL OFFICE :: VIJAYAWADA
Nooaa—s " Plot No.41, Opp: SBI, Sri Kanakadurga Officers' Colony, Gurunanak:Road, Vilayawada.
T W n U L Phone: 0866-2546218
RN Email: zovja-jcee@appcb.gov.in
- 'Websile : www.pcb.ap.gov.in

Consent OrderNo: Ns511/APPCBIZO-VUAICEOIW&A2021 D:10.12.2021

COIN.SEJN;F"is:.<hereb'y‘:gr_énte‘difdn.O‘berati0n~uhde_"septlon'25[26 of the Water (Prevention &
Control of Pollution) Act; 1974 .and: under section 21122 of Air: (Prevention: & Caontrol- of

- Pollution)-Act-1981. and: amendments. thereof and the rules and orders made: there under

{hereinafter referréd o as the Acts’, ‘the: Rules’) to:
Mis. Ar;dhra.l?gade,slt.\; M)n}eral,Dgyelgpmgnt;Gorporat!ontimited,
(Silica Sand Mine —4.67 Ha ' : ; -

Sy. Nos. 612(P), 613(P); 615(P), 616(P) & B17(R). . -

Thamminapatnam Village,
Chillakur Mandal,
SPSR Nellore District:

(Hereinafter referred to: as ‘the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below: * '

(i) Outlets for discharge of effluents:

Outlet QutléttD.esctiidtldn“ __M‘ax‘Daily.Dischavrrge ] Point of Disposal
No. | 7 0 i1} _(KLD)
|1 |Domestic 1.6 \

Septic tank followed by soak pit.

() Emlsslons.from:Chlmneyé:

"7 Chlmhey Nov.‘ .| Description of Chimney ["Quantity of emissians at peak flow |

This Consent Order is valid for manufacture the following products along wilh quantities only:

F.N'o‘. .- Name of the Activity - Extent: B Capacity J
N Mining of SilicaSand | 467 Ha. 84,595 TPA \

This Consent order shall be valid for a period ending with 31.03.2022 on par with
validity of EC (Extension) issued-by SEJAA on 26.10.2021 or the expiry date of mine
lease period issued by the Government of A.P., whichever is earlier.

Nambada Digitally signed by
. ! ; Nambada Venkata Bhaskara
Venkata Rao

Date: 2021.12.10 16:31:15
Bhaskara Rao +05'30" ’

JOINT CHIEF ENVIRONMENTAL ENGINEER
To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine ~ 4.67 Ha),

Sy. Nos. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village,

Chillakur Mandal, SPSR Nellore District.

E-mail: apmdcitd@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellare for information and wilh a direction lo ensure
the compliance of the time bound conditions and send a detailed report so as lo place the unit before
External Advisory Committee (EAC) for revlew and to take necessary action, as per the Instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

Any up-set condition in any activity of the Mining Unit, which may result in

+ increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring down

the discharge / emission below the lImits.

Tha mine operator should carryout analysis of air emission

s for the parameters mentioned
in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Publlg Liabillity Insurance Act, 1991 should be followed as applicable.

The mine Operator shall display onlirie data outside the main gale on quantily and nature
of hazardous chem cals being used in the plant, water & ajr emissions and solid waste
generated within the mine premises, as per Hon'ble ‘Supreme Court order.

The mine operator should put up-two sign-b‘oards‘(sxti ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission

standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at 3
prominent place in the mine premises.

Nolwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board,

The mine operator shall submit Environment statement in Form v before 30th September
very year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof,

The mine operatar should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed feg under Water and Air Acts and
detailed compliance of CFO conditions for. obtaining Consent & Hw Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not lel out the premises / lend /

- The mine operator shall submit the self certification on compliance of all the conditions

stipulated in the CFO & HWA order,

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21122 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B

The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

Description _aﬁantity (KLD)_T
i 45 |
Dust suppression L ]

2. | Greenbelt 2.5 J
| 3. [ Domestic 2.0 |
o Total | 9,

S _ B

Separale meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of {he purposes mentioned above.
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2) The emissions shall nol contain constituents in excess of the prescribed limits
~mentioned below: ;

[fCh'lmnAey-,No.»...l ~_Parameter . | Emission Standards(m /Nm?*

3) The proponent shall provide_igi_xs{ k_'§lqppré_ssiqh,‘ measures like water spraying
arrang’er'nevntsvdn_haul: roads, },q;;;j_irjg;_§L‘Aur'\llo§g.ibngy.a!jeaq and matenal-hanmqg areas.

4) The mine operator shall comply with-ambient. air quality standards of 802 - 80 palim?¥;
NOx — 80 pg/m?; PMzs - 60 pg/m; PMio - 100 pg/m®, measured at mine premises at
the periphery.of the mine area.

' Standards for other parameters as”mentioned in the National Amblent Air Quality
Standards CPCB Notification No.B-ZQOﬂGIZO/QO/PCI_—l. dated 18.11.2009.

Noise Levels:  Daytime : (6 AMto 10 PM)—75 dB(A)
Night'time: ( 10.PMto 6 AM) - 70.dB(A)

4) Fugitive dust emissions from all the sources should be controlled regularly. The mining
unit shall provide water spraying arrangement on haul roads, loading and unloading and
at transfer points for dust suppressions.

5) The mine opérator shall comply with the specific standards with respect to pracess
emissions stipulated by the MoEF & CC, Gol, New.Delhi from time to time.

rS.No. De‘tailé of brccesé Emission ébntrol Emission standards
emlsslons system

‘7 s »: ¢ DT D Al S ‘ J

6) The mine operator shall ensure compliance of the National Ambient Alr quality

standards notified by: MoE&F, Gol'vide notification GSR 826(E), dt. 16.11.2009 at the

boundary:of :the ‘premises during: construction and regular operational phase of the
project,

7) The mine operator shall not cause any air pollution prablems to surroundings and shall
.. take thefollowing air-pollution control measures :

a). The'mine operator shall develop greenbelt wherever passible in buffer zone area.
Greenbelt development shall- be started along with the construction activity.

b) In case the green beltis not possible in the surroundings compensatory green belt
can be developed. o

SOLID WASTE:

8) The mine operator shall dispose salid waste (NON HAZARDOUS) as follows :

S.No | Solid Waste | Quantity Hazardous / as defined Mode of
generation under HWM:Rules, 2016 | Disposal

9) The mine operalor shall not increase the lease area against the grant of mine lease.

10) The mine operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

11) The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.
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12)

13)

15)

16)

17)

18)

19)

20)

21)

22)

23)
24)

25)

70

The following rules and regulations notifi
implemented.

ed by the MQEF&CC, Gol shall be

a) Hazardous and Ot
Rules, 2016,

b) Manufacture, Storageand Import of Hazardo

C) Battaries (Management & Handling)

d)- E-waste (Management) Rules, 20186,

&) Plastic Waste Management Rules, 201,

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016,

h) Solid Waste Manhagement Rules, 2016.

her Wastes (Management and Transboundary Movement)

us Chemicals Rules, 1989,
Rules, 2001 and Amendments thereof,

The mine operator shall maintain the following records and the s

. ame shall be made
available to the inspecting officers of the Board:

a. Daily produection details
b. Quantity of Effluents generated, treated, recycled/reused.
C. Log Books for pollution control systems,
d. Characteristics of effluents, Ambient Air Quality and emissions.
8. Hazardous/non hazardous solid waste generated and disposed,
f. Inspection book,
g. Manifest copies of hazardous waste,
GENERAL CONDITIONS :
=A%, LONDITIONS
14) The proponent:shal| scrupulou

The mine occupier shall comply with conditions stipulated in the CFE order issued
by the Board on 27.11.2021,

The mine occupler shall comply with al| the recommendations of SEACG sub-
committee with regard to silica sand mining operations in the Environmental
aspects. ;

The mine occupier maintain a setback distance of 7.5 Mtrs from the mine boundary as

buffer zone, all along the mine area for green belt development and shall develop green
belt in the buffer zone.

The. depth of the silica sand mining shall be restricted to 2.5 Mlrs from the starting level in
the "Minus-Z direction”. In the mining lease area, if the mining depth already exceeds 2.5
Mtrs, no mining shall be carried out in that area under any circumstances.

The mine operator shall provide fencing stones lo earmarked boundary of the mine area
and also to mark the setback distance for the canal by providing fencing stones.

The mine occupier shall develop greenbelt wherave( possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.

The fugitive emissions from all sources shall be controlled reqularly.

The mine occupier shall adopt fugitive dust control measures such as waler sprinkling
near loading areas, on haul roads etc.

The mine occupier shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined malerial as commitled in
the EMP / approved mine plan.

Page 4 of 5



26)

27)

28)
29)

30).

31)
1o comply with any of the conditions mentioned in this order may result in withdrawal of

32)

33)

34)

71

The SPM, SOz, NOx, Cb levels in the mining area shall canform to CPCB standards for
ambient air. Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

The mine occupier shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on-the human habitation existing nearby.

The mine occupier shall develop greenbelt with tall growing trees all along the boundary.
The mine operator shall not increase the capacily peyond the permitted capacity
mentioned in this order, without obtaining CFE { CFO of the Board.

The mine occupier shall comply with all the directions issued by the Board from time to
time. : .

Concealing the factual data or submission of false information /'fabricated data and‘féilure
this order and attract acfion under the provisions of relevant pollution control Acts,

The Board reserves its right to modify apove conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

The Order Is issued without prejudice to the rights and contentions of this Board in any.
court of law.

The mine operator shall submit a compliance report on CFO conditions far every ©
months as ‘on 015 January and 015" July of every year at Regional Office and Zonal Office.

: Digitally signed by
Nambada Nambada Venkata
Venkata Bhaskara Rao

Date: 2021.12.10
Bhaskara Rao 1e31:35+0530"

JOINT CHIEF ENVIRONMENTAL ENGINEER
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BEFORE THE NATIONAL GREEN
TRIBUNAL SOUTH ZONE
AT CHENNAI

OA.No. 21 of 2022

INDEX TO TYPED SET FILED ON

BEHALF OF 9T™H RESPONDENT

M/s. ANIRUDH A SRIRAM (En3614/17)
AKASH SRINANDA.V (gn.2311/20)

COUNSEL FOR RESPONDENT

+91 9600136665



